FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTIAL AND/OR
COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY IN THE FIELD OF REAL ESTATE ON COMMISSION
BASIS AT DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

Sr. No. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | MOHANBIR HI-TECH BUILD PRIVATE LIMITED
PAN & CIN/ LLE Ne. CIN: U70102DL2014PTC271340
PAN: AAJCM6196R
2. Address of the registered office Regd. Office: Dev House, 260-261, Tribhuvan Complex,
Ishwar Nagar, New Friends Colony, New Delhi, India, 110065.
3. URL of website Not available
4 Details of place where majority of fixed | Village Morta, Pargana Jalalabad, Tehsil & District
assets are located Ghaziabad
5. Installed capacity of main products/| The Corporate Debtor has no installed capacity for its main
services products/services.
6. Quantity and value of main products/| Land of approx. 2112 sq. mt. was sold in last FY 2024-2025, as
services sold in last financial year per the information given by SBOD
7 Number of employees/ workmen No information available
8. Further details including last available | Details can  be  sought by sending  email
financial statements (with schedules) of two | at cirp.mohanbir@npvinsolvency.in
years, lists of creditors are available at URL:
9. Eligibility for resolution applicants under | Details can  be  sought by sending  email
section 25(2)(h) of the Code is available at | at cirp.mohanbir@npvinsolvency.in
URL:
10. |Last date for receipt of expression of interest | 25-10-2025 (Original)
04-11-2025 (Extended)
1. Date of issue of provisional list of| 03-11-2025 (Original)
prospective resolution applicants 08-11-2025 (Extended)
12.  |Last date for submission of objections to | 08-11-2025 (Original)
provisional list 13-11-2025 (Extended)
13. |Date of issue of final list of prospective | 16-1-2025 (Original)
resolution applicants 16-11-2025(Extended)
14. Date of issue of information memorandum, | 21-11-2025 (Original)
evaluation matrix and request for resolution | 21-11-2025 (Extended)
plans to prospective resolution applicants
15.  |Last date for submission of resolution plans | 21-12-2025 (Original)
21-12-2025 (Extended)
16.  |Process email id to submit Expression of| cirp.mohanbir@npvinsolvency.in
Interest
17.  |Details of the corporate debtor’s registration | Not Registered with MSME.
status as MSME.

IPE — NPV Insolvency Professionals Private Limited
(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director — Mr. Atul Tandon
Appointed as Deemed Resolution Professional
In the Matter of Mohanbir Hi-Tech Build Private Limited
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
AFA validity up to: 31.12.2025
Address - 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel.
Thaltej, Ahmadabad, Gujarat — 380059.

Email for Correspondence - cirp.mohanbir@npvinsolvency.in

Date: 25.10.2025
Place: New Delhi
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AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-21. Ph.:(022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

(As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the Authorised officer of the Authum Investment &
Infrastructure Limited (“AlIL") (Resulting Company pursuant the demerger of lending
business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT
order dated 10.05.2024), under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of Powers
conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement )
Rules 2002, issued a Demand Notices dated 30-06-2025 calling upon the borrower
NITESH SHANTILAL CHHEDA Co-borrowers MOTI ANNEX SAREES ,
VASUNDHARA SAREES & PANKIT NITESH CHHEDA to repay the amount
mentioned in the notice being Rs.5,92,87,079.79/- (Rupees Five Crore Ninety Two
Lakh Eighty Seven Thousand Seventy Nine and Seventy Nine Paisa Only) under
Loan Account No. RHHLMUMO000052478 with further interest and costs within 60
days from the date of receipt of the said notices.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/Co-Borrower and the public in general that the undersigned has taken
SYMBOLIC POSSESSION of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of
the said rules on this 23rd of October of the year 2025.
The Borrower/ Co-Borrower in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Authum Investment & Infrastructure Limited for an amount of Rs.
61655062.83/- (Rupees Six Crore Sixteen Lakh Fifty Five Thousand Sixty Two
Rupees Eighty Three Paisa Only) as on 30-09-2025 along with future interest and
cost thereon. The Borrower/ Co-Borrower’s attention is invited to provisions of Section
13(8) of the said Act, in respect of time available, to redeem the secured assets.
Description of immovable Property
All The Piece And Parcels Of The Property Bearing That Residential Premises
Admeasuring 775 Sq.ft. Carpet Area Bearing Flat No. 102 On The First Floor Of The
“rijuvalika” Constructed On Plot Bearing No.168 In The Suburban Scheme No.vii
Gearing C.t.s. No. E/601 Admeasuring 558.5 Sq. Meters Of Villege Bandra, Taluka
Andheri In The Registration District And Sub District Of Mumbai City And Mumbai
Suburban Situate Lying And Being On 11th Road Khar West Mumbai -400052.

Date : 23.10.2025 Authorised Officer
Place : mumbai Authum Investment & Infrastructure Limited

POSSESSION NOTICE

5 TNEII'I'lF." of the corporate dendor

€ SB| | STATE BANK OF INDIA

SHRE Thane : 11687, Siressed Assels Recovery Branch, 13t Fioor, Plol Moo A-112, Cinck Rnad Ma, 22
Wanle Indusinal Eslata, Thane [Wes), £00604 E-mail: abL11 687 @5k oo o

Appendis - [V-A SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Ses Provisio bo rele 8E]]

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS WMDER THE
SECURITISATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8iB)
OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002,

Motice & hereby given b the public in general and in parliculer to the Bormowerls) and
Glarantors) that the befow descrbed immovable propery martgagedicharged 1o the Secured
Credifor, the Physical possession of which has baen taken by the Authenisad Officar of Sale
Bank OfIndia, the Securad Creditor, will be-sodd on * Az ks Whesa is”, As is What is™and Whalever
there =° bass on 27.11.2025, for recovery of Rs. 26,54,058/- [Rupees Twenty Six Lakh Fifty
Four Thousand Fifty Eight Only) 32 on 04.07.2023 with further interest incidental expensas
and cosls hare on dua B the securad cradilor rom Mr. Jayanta Tuduw and Mrs. Saili H Tudu.
The reserée price will be Rs. 47,00,0000- (Rupees Twenty Nine Lakh only) and the eamest
mongy dapositwil be Rs, 4,70,000.00 {Rupees Two Lakh Ninenty Thousand only).

The interding bidders shauld make fheir own indepandent inquinss regarding encumbrances
fitha of property puf on auchon ard claims [ rights £ society | builders duas affecting the property
priar o submitting their bid. In this regards; e-auchion adverbsement does nat cons@ute and will
nod bedesmed by congtilute any commément or any representafion of the Bank,

The Bldders should get themselvas registered on (hitps:/fbaanknet.com] by providing raquisie
kYT docurnanls and regisiralion fee as per the gractics fofawed by Wis. PSS Afiance Privale
Limited wed bafore the-aucton date,

Dale & Time of putlic E-Auction 27,11.2025 from 11.00AM to 3.00PM with unlimiled extensions

classe ol 10 minutes each.
Detall of Property

Flat ko B9, 8 th Floorn, admeasunng 46,08 Sq.mir Carpet Area slong with encloses anea of
admeasuring 2,28 5q.mir. Carpef area iotally admeasuring 48,36 5q.mirin the Buiding Known
a5 SR SHRUSHTI HERITAGE being Building no & sduated and lying baing af Village Dawle ,
Diva Shil Road, Diva (E) 5.Mo 136M-E 13704 Tal- & Distnct Thane inthe nama of M. Jayanta
Tusduand Mrs. Saill H Tudu

Reserve Price | Earnest Money | Bid Increase| Date & time of
Property Il No (Rs.) Deposit (Rs.) | Amount [Rs.)|  Inspection
Rs. Rs, Rs. 10,11.2025
SBINZODOBSOTII00 | 47 0p o000 | 47000000 | 50.000.00 |11.00AM o 2.00PM

For defailed terms and condifions of the sale, pleasa refer to the link providad n Siate Bank of India
the Secured Creditor Website wwa sbi.co.in, httpsVbank.sbi, hitps.ifsbi.coinhwely's bi-in-the-
news/auction-noticesisarfaesi-and-others and hitps:baanknet, com, or comlect o

MR CHANDRAKUMAR D KAMBLE, CLO Mob. Mo, TATR551566 &

MPLAMIT M SATHE. CO Mob.Na 9834837001 Sd-

Chandrakumar D Kamble
Date - 24,10.2025 Chiel Manager & Authorised Officer
Place ; Thane State Bank of India.

FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR

MOHANEIR HI-TECH BUILD PRIVATE LIMITED
OPERATING 18 THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTRAL
AND,OR COMMERCIAL FLAT AND TO PROVIDNE CONSULTANCY IN THE FIELD OF REAL ESTATE ON
COMMISSION BASIS AT DELHI
{Under sub-regulation (1) of regalation 364 of the Insalvency and Bamnknspicy Board of India
{Insolvemcy Resolution Process for Carparale Perians] Regulations, 20H16)

RELEVANT PARTICULARS
MOHANEIR HIFTECH BUILD PRIVATE LIMITED
CIN: LITOL020H 2014PTO2T1 340

| PAN: ALCMEB196R o
Regd. Office: Diow House, 280-281, Tribhiinan
Complex; lshvwar Magar, Maw Friends Colony,
Mew Dalhi, India, 110065,

| Mot avaitabie

| Village Morta, Pargana Jelalabed, Tehse &
Districy Ghaesabad

| The Corporale Debtor hag ng insiallen cagacily

| for s main products/services,
Land of appeox, 2112 sq. mb was sold in last
Fy 2024-2025, &5 par the informatian givan
by SEOD

| No Information avallable
Detaits can be sought by sending ermad at
cirprmpbanbir@npvinsolveneyin

alonE with PAM & CINS LEP Mee

2, |Address of the rl:.y,ié;.urm.fl:lff'ﬂ;c

. |URL of website
_ | Details of pace where majonty
of Mxed aasats are lncated
4 Ilrlsl,ﬂiied capacity of main
|products/ sendces
. | Quantity and value of main
productsy serdoes sold in last
|financial yaar
. |Number of emgayees; warkmen
. |Fuerther detaiis inclidbing tast
available Tinancial shalemesnls
(with schiedules) of two vears; isls
| of-craditors are availabie at URL:
. |Eligibility-fior resolution applicants
undar section 25(2%h) of the Code
__|is availabls at LRL!
A0, | Last date for recedpt of 2xprassion
L
1L | Drate ol isses of pronsonal list of
II'.Irl:tEI'.IESti'."I:I rosolution applicants
.| Last date for submission of
objections 1o provisional dist
13. | Date of Issue of fnal list of
[proapective resalution applicents
| Date of igse of inlormsation
rrismorandurm, e luakiom g
and mequest for esolution plans to
prospective resolution applicants
15.[Last date for submassion of
resolution pltans
5 | Process emad i to submit
IF!:;lrEMl ol I b
. | Ehetails of the conporate delidsrs
regesiratian status as MSME

Dietaits can be-sought by sending ermad at
cirpmiohanbir@npyinsolvancy.n

2E-10-20025 (Drniginal)
| 04142025 (Extended)
31 1- 2025 [ Origmal]

. 0E8-11-2025 (Extended)
08-11-2025 (Origmal]
13-11-2025 (Extanded)

[16-11-2025 [Onginal)

| 1E-] 1- 20054 Extended)
21112025 [Oniginal)
21-11- 2025 [Extended)

[ 21-12-2025 (Original)
21-12-2023 (Extended)
cifp.miohantir@npvinsalvency.in

| Mot Registered with MSME,

IPE - NPV Insalvency Professionals Private Limifed

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Throwugh its Director = Mr. &tul Tandon

Appointed as Deamod Resolution Professional

in the Matter of Mohanbir Hi-Tech Bulld Private Limited

IBEI Reg. No: IBB1/IPE-D040/1PA-2,/2022-23,/ 50021

AFA validity wp to: 31,12, 2025

Address - 10th Floor, 1003, Fon 21, Ramdas Road,

Moar Avalen Hotel, Thatte], Ahmadabad, Gularat - 3800549,
Email for Correspondencs - cirp.mohanbir@npyinsolveney.in

Date: 26102025
Flace: Now Delhi

O SBI ‘ STATE BANK OF INDIA

SARE Tharme : 11837, Stressed Assets Recovery Branch, 151 Floor, Piol Ho. 8-182, Circle Road Ko 22
‘Wagk Indusinal Eslata, Thana |Wast), 40080 E-mail; sbi V637 @ski oin
Appendic - V-4 SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [5e2 Provisio to ule BES

E-AUCTION SALE MWOTICE FOR- BALE OF IMMOVABLE ASSETS UMNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AMND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6)
OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002,

Mofice i heraby given ba the public in general and in parizola bo the Bormowerfs) and Guarantar(s)
that the below descrbed immaveble propery morgagedichemged tothe. Secured Creditar, the
Physical possession of which has baen taken by the Autharised Officer of State Bank Of indsa, tha
Sacured Creddor, will be-soid on * Asis Whene is”, Az is Whal is” and Whataver thare " basis on
26.11.2025, for recovary of Rs. 23, 72600 (Rupees Twenty Theee Lakh Seventy Two Thousand
Eight Hundred Sixty Ondy] a5 on 12122023 with further interest incidental expanses-and costs
thare on dus o fha sacunad creditor from Mirs. Sarthi Surendra Jadhaw,

The rasarve price will ba Rs. 29,00,000)- (Rupees Twenty Mine Lakh only} and the eamest
monay depesil wil ba Rs. 2,90,000.00 {Rupees Two Lakh Ninenty Thousand oniy].

Thr indending bidders should make thair own indegandant inguines regarding ancumbrances,
lithe of property put on aucton and caims | tights f sociaty | bullders dues affacting the proparly
prior 1o submatling thair bad In thes regands -g-auchon adyarizament deas nol conshifufe and wil
il bedaamed 1o constaule any commilmeant o any rapresentation of the Bank.

Tha Badders should pat thamsalves registered on (hitps:ibaanknetcom) by provkding reguisite
KYC documents and registration fee.as per the practice followed by M's. PSB Alliance Private
Lirmibed wall Balare heawclon date.

Date & Time of public E-Auction 26.11.2025 from 11.00AM to 3.00PM wilh urkimited exlonsions
Clmuzs of 10 minutes oach

“Detail of Property

Flat Mo 632, Gth Noor, Aayansh &llura, Mear Shri Shatayu Hospial, 80 feel Road, Kanchan
Gaon, Thakurli [East), Thane-421201 admeasuring Carpetarea s 20,7 Sq.mi & Balcony 3.25
S In the name of Mrs. Sarthl Surendra Jadhay Registration Receipt Detaks KLN2-5442-
021 Date 17,03, 251

Reserve Price | Earnest Money | Bid Increase | Date & time of
Propacty 1D b [Rs) | Deposit(Rs) | Amount (Rs)| Inspaction
Rs. Rs. Rs, 10.11.2025
SBINZOOOSTZT088 | 29 oo poo.00 | 25000000 | 5000000 |11.004M to 20088

For detalled ferms and conditions of the sale, please refer o tha ink provided in Stale Sank of hdia
the Securad Credicr Website www. sbi.codin, Mips:bank.sbi; hitps-isbicoin/wabisbi-in-the-
news/auction-noticesisarfaesi-and-others and https-ibaanknet.com, or contact o
MR. CHANDRAKUMAR D KAMBLE, CLO Mob. No. 7BT3551566 &

Sdi-
MR AMIT M SATHE, COMob No.S834 537001 Chisdrakisnar [ Kbl
Duabe : 24.10.2025 Chief Manager & Aulhorised Officar
Place : Thane State Bank of India,

S.E. Railway Scrap Sale Through E-Auction

No. SER/HQ-STOROSALE(DSPL)/M/2025-26 SALE/4 Dated : 24.10.2025
Additional/Spl. E-Auction Programme

Division
Adra Division

| AdditionaliSpl. E-Auction Date
On 31.10.2025
Chakradharpur Division On 31.10.2025
Kharagpur Division On 31.10.2025
Kharagpur Depol On 31.10.2025

N S P e e B L L L o B e Y e L L s el e L oy L

details of e-Auction schedule and Catalegue.
Principal Chief Materials Manager

f~4y South Eastern Railway

(PR-T71)

LY, N

We serve with a smile

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME BEST VALUE KOLHAPUR (SHIROLI) SANGLI TOLLWAYS PRIVATE LIMITED
AT MUMBAI
{Under sub-regulation {1} of regulation 36A of the Insolvency and Bankruptcy Board
of India {Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor aleng | Supreme Best Value Kothapur (Shirali)
with PAN & CINY LLF No. Sangli Tollways Private Limited

PAN: AAOCSETE40

CIN: U45400MH2010PTC210311

Suprame City, Hiranandani Comglex, Powal,
Mumbal - 400076

3. JURL of website Mol avadable

2. |Adorass of the regisiered oifice

E-AUCTION SALE NOTICE UNDER IBC, 2016
ZEPHYR FABRIC TRADING LLP (In Liquidation)

Reg. Office : th floor, Apsara Cinema Building, Dr. Dadasaheb Bhadkamkar
Marg, Grant Road, Mumbai City, Mumbai, Maharashira, India, 400007

4, | Delails of place wheare magrity of fixed |An arbilration award, amownding to —Rs.
assets are located BED GR (inchuding Interest), in lavour of the
corporate debtor against PWD, Maharashira
dand & smal phed af land at Mouje Zaap af
Sudnagad Taluka; Raigad (MH).

IN THE DERTS RECOVERY TRIBUNAL NO 2
MINI BHAVAN, 3 FLOOR STRAND ROAD, APPOLLD BANDA

COLABA MARKET, COLABA, MUMBAI-400 005

EXH: 11

ORIGINAL APPLICATION NO. 818 OF 2024
SUMMONS
Bank of Baroda [&ﬂana—charhapfﬂran-:h] --Applicants
Vis.

M/s. Vijay Agency & Ors ....Defendants

Whereas O.A. No. 818 OF 2024 was listed before Hon'ble Presiding

Officeron 3112/24

Whereas this Hon'bie Tribunal is pleased toissue summons/Motice on the

said application under Section 19(4) of the Act, (OA) filed against you for

recovery of debts of Rs. 32,22,387/-

Whereas tha service of summons could not be affected inordinary manner

and whereas the Application for Substituted service has been allowed by

thiz Hon'ble Tribunal.

In accordance with Sub-Section (4) of Section 19 of the Act you the

defendants are directed as under:-

(i) To Show cause within 30 (thirty) days of the service of summaons as (o
why relief prayed for should be granted,

(i) To disclose particulars of properties or assets other than properties and
asset specified by the applicant under Serial Number 34 of the Original
Application;

{iii] You are retrained from dealing with or disposing if secured assets of
such other assels and properties disclosed under Serlal Number 3A of
the Criginal Application, pending hearing and disposal of the
application for attachment of the propearlias.

(v} You shall not transfer by way of sale, lease or otherwise, except in the
ardinary course of his business any of the assels over which security
Interest is created andlor other asset and properties specified or
disclosed under Seral Number 3A of the Onrginal Application without
the prior approval of the Tribunal.

(v} You shall ba liable to account for the sale proceads realised by sale of
secured asset or other assets and properties in the ordinary course of
business and deposit such sale proceads in the account maintained
with bank of financial institutions holding securnity interast over such
assets.

You are also direcled to file written stalement with a copy there of

fumished to the applicant and to-appear before DET-Il on 2611725 at

11:00 a.m. failing which the application shall be heard and decidead in your

absenca.

Given under my hand and the seal of this Tribunal an this 10th day of July

2025

Sdi-

Registrar DRT-II,

Mumbai

Name & address of defendant
1. Mis. Vijay Agency,

A Proprietorship firm having their address at Gala No. 8, DongariPada,
Opp. Grean Park, Kaman, Vasai, Palghar - 4012092,

2. Mr. Kanji Devji Bhasadia

Propriator of Mis. Vijay agency, having his address at No. 8,
DongariPada, Opp. Green Park, Kaman, Vasai, Palghar - 401209

3. Mr. DhanjiMegha Polaz

having his address at 4/141 3rd Floor, RatnaDeep, CHS. Ltd, Nirmal
MNagar Bandra (E), Mumbai -400051

Bids ar invited through e-auction platform hitps:iibbi.baanknet.com for sale
of following assets of ZEPHYR FABRIC TRADING LLP forming part of ihe
Liguidation Estate by the Liguidator uls. 35 () of 1BC, 2016 n'w reqg. 32 of IBBI
[Liguidation Process), Regukations 2016

Reserve | EMD | Min. Bid
Price (Rs. | Increase
{Rs. Lakhs Lakhs)| Amount

Options Particulars

|Commercial Unit & Financial

| Assats collactively

I- Commercial Unit No. 3, 5th

Floor having 11 parking space in
{'ihe Business Bay', off Andhen-

Opthon = A | Kurla Road, Safed Pool, village
IMohili, Andher East. Mumbai-
§4UD?E {admeasuring 5012 3q. fi

CarpetArea)

- Trade Recelvables and Loans
jand Advances ]
| Commercial Unit - Commercial

Unit mo. 3, 5th Flaor having 11
{parking space in 'the Business

{Bay', off Andhen- Kurla Road,

Option -B| <212\ bool. village Mahili,
E!.ﬁ-r||:1|"n3~ri East, Mumbai-40072
{{admeasuring 5012 sg. ft.
| CarpetArea)

Last date for submission of ESE and all bid
documents as per the e-Auction Process
Informaton Dacument.

Last date for remittance of EMD

1035.23 100 Rs.
10 Lakh

1025.23 100 Rs. 10

Lakh

10th Nevember 2025

10th November 2025

12-11-2025 (10.00 A.M to 1.00
P.M) for Option &;

12-11-2025 (01.15 P.M to 515
P.M} for Options B provided
auction as per Option A is
unsuccessiul

1. Bidding in-all the oplions shail be allowed on submission of EMD for
aach Opton

2. E-auction under Option B shall e conducted only if no eligible bid s
received in auction round under Opfion A

3. Interested applicants may refer relevant E-AUCTION PROCESS
INFORMATION DOCUMENT with terms and conditions of onling E<Auction,
BID form, Eligibility Critaria, Declarabion by Bidders, EMD requiremeant atc.,
availabla al https:llibbi.baanknet.com.

4, Prospeciive bidders shall submit the requisite documenis, including an
undertaking of efigibiity under Section 20A of the Insolvency and
Bankruptcy Code through the BAANKMET asucilon platform
hitps:libbi.baanknet.com.

5, Prospective bidders shall deposit the Eamest Money Deposit (EMD)
through ihe BAANKNET avuction platform: hitps:/fibbi.baanknet.com

§. The underiaking referred in clause 4 hereinabove should state that the
prospeciive bidder does not suffer from any inedigibility under section 284 of
the Code to the extent applicable

7. Prozpectve bidders may note that if found inaligible at any stage, the EMD
shall be farfeilad,

8. Interested applicants depositing the EMD and requinng assistance in
submitting. the EMD and Bid Forms may contact his authorized
represeniative CS Mavank Padiya @ 79904 55609 andior
lig.zephyr@gmail.com or Mr. Kashyap Patel
D BAZT4 93060 ) e-Mail: support. BAANKNET @psballiance.com.

8. It is clarified that, this invitation purpords to invite prospective bidders and
does not create any kind of binding chligation on the part of the Liquidator or
the Company to effectuate the sale, Liguidator has right to extend /defer
fcancel andior modify, dedete any of the terms and condiions including
timelines of E-Auction at his discration in the interest of Ligukdation Process
and has right ta reject any bid withoul any prior nolice &r assigning any
reason whatsoever af any stage of the auction,

10.E-Auction shall be conducied on "AS 15 WHERE 3", "AS 15 WHAT |57
"WHATEVER THERE 15" and "NO RECOURSE" basis only.

Kshitiz Gupta

Liguidator in the matter of
Zaephyr Fabric Trading LLP
IBEI Reg. No. IBBIIPA-Q0Z/P-MOOY212018-19/12140
Yalidity of AFA Uplo 31-12-2025

Registered and Cormespondence Address © F-52, First Floar,
Centrium Mall, Lokhandwala Township, Kandivali East,
Mumbal - 400101, Maharashtra

Registerad Emall D¢ kshitiz ca@gmail.com

Process specific Emall [D: lig.zephyn@gmail.com

a-Aucton Date and Timea

Date: 25th October 2025
Place: Mumbai

b, |lislabed capacity of main grodischs! M applhcanle
sBrvices
E. |Quantity and valug o masn products! Mot applicable

sefvices sold in kast financial year

Form No. URC-2
Btvprtsement goving mabice about pegistration unde Paet | of Clapler 3
[Pussiiant 1o Sectan 3740} of the Companies Act, 7013 and Rule 401 of the Companes
{fthorised to Regisier) Aules, 2014)
1. Motice & heroby geeen that inpussuarss of sub-section {2} of section 366 of the Companies-Act,
2013; an applicataon has hean made to the Registrar of Companied, Mumbei that Swedershan
Champharmi ndie LLF haveng LLPEN AAF-2558 a LLP proposed to be comvartad into private limitad
campany inname anit sivle of Sudarshan Chempharmea:Indis Private Limited under Paet Lol Chaptes
X33 of tha Cormpanies Act 2013, asa company limited by shares
2. Tha maimn objects of the campany pest incorparabion fcovearsion trom LLF m our cosel will by as
falkays:
To carry on busiress &5 chemica! engineers, anebybcal chemists, imporiess, exporiers,
manufacieers of and dieslers in hedwy chemicels, acd olkaks, petmo chimicats chemicy
compaunds - and  chemicals of all knds (sofd, liguid amnd gasecus), drsgs, medicines,
pharmacavticals, antiblofics, faanins, tannin extracts, assences, sofvants, pastics of all types, dye
stuff, Imiesrnedistes, Teklde auliEnas, Ceflophanss, colour l!ll,-l.*:’.. parlE; varmshes, wisl and othe
oeganic dyastufl, chemical ausiRanas; disinfectants, insacticides, fungicsdes, deodorants, bio-
chomicals and phanmaceubicals, medcnal, Semg, blescheg, photagraphecal aid il e prapearalsn
and artozlas.
3. & copy of the draft mamorndam and articles of azsociation of the propesad company iy be
ingpecied at the oflice af H no 55 £ 547, Mabasve Nagarn, B H B Colamy, [amikar Wadk, Kandjvas
(W, Maer Vesant Cancld Camples, Mumshes- 400067
4. Notica 15 baraby grvan that any parson chjectng to this: spplcation may communicate they
plyjectian inwriting fo e CRG NCA, Plor .78 Sectar & INT, Bamasas within weniy-one days iom
the data of publication of this nofics, with 8 copy to the company st its registered office
Datod this 24th day of Octoher 2025
Hamis) of Applicant
1. Hemmal Vazantral Malita
Dasignated Partner
DPIN: 02211121
Sudarahan Chempharma bndia LLP
4. Bachin Vazantrai Mekta
Designated Partnar
DPFIN: D2Z211178
Sudarshan Chempharma India LLP

REGD.AD/DASTI/AFFIXATION ON PROPERTY AS WELL AS NOTICE BDARD
OF DRT/BEAT OF DRUM/ PUBLICATION IN NEWS PAPER

SALE PROCLAMATION

OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL-III, DELHI

4th Floor, Jeevan Tara Bullding, Pariament Streel,
Fatel Chowk Mew Delhi-110001

RCI7/2024 DATED: 13.10.2025

PROCLAMATION OF SALE UNDER RULES 38, 5212} OF SECOND SCHEDULE

TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS DUE
TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

& | Murmnes of BETIPA0Y RS WOrkmED Ml

B, |Furliher datails includeng a5t availabla | Details can be sowght by emailing
financaal statements (with schedutes) of | supremebestvaiue. cirpaig mall.com
two vears, Ests of creditors are
|available at URL:

0. |Efigibility for resplution apphicznis under | Details can be sought by emailing
spclian 252} () of the Codé |5 Supramabastvalue, clirpdEaimail.com
available at URL:

10 Last date Tor recaip! of expression ol - [15-11-2025
| mterest

11.{Date of I2swe of provisonat list ol 25-11-2025
prospective resslution applicants

12.1Last date Tor subimission of phjectiens  |30-11-2025

| 1o provisional list
13 {0ate of i2sue of final Bst of prospective | 10-12-2025
resolufion applicants
14.|Date of izsee of infermation
memorandum, ayaliation matmee and
request for resolutan plans io
prospective resolution applicants
iE-.lLasl date for submission of resalution
plans
16.1 Process emall &l o swbmit Expression
| of interest
17} Detadts of the corporate debtar's Repistration No. LIDYAR-MH-19-0063613,
| ragEstration status as MSME datad 171-06-2021
Iry (hae rreatiesr af Supreme Basl Valus Kelhapar {Shiml) Sangll Tolkans Priviarde Limiled
Sdi-
Rajesh Jhnjhurwala
Resolution Professional
IEBHIPA-00ENP-MO045T-CO 20T T- 201811102
AG1; Aashit CHE, Azad Read, H B Gawde Mang, Stanbung Estale,
Jubw Kodwada, Mumbal Cily, Maharashira <4000449

10-12-2025

10-01-2026

supremebestvalie. cipdagmail.com

Date: 24-10-2025
Flace: Mumbal

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

&5 L&T Finance

POSSESSION NOTICE
[Rule-8(1)]
Whereasthe undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitizationand Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-
Borrowers/ Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.

Demand Notice

Loan Borrower/s/ Date and Type
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken

H050282812| 1) Shivakant Mishra |All That Piece Of Parcel Of Flat Bearing No. P2 On The P Floor|09.08.2025 |Rs. 22.10.2025
22044554, |As Borrower And Admeasuring About 62.70 Sq. Mts. L.e. 675 Sq. Ft. Carpet Area 1,10,22,053.42/- Symbolic
H050282812|2) Pramila Mishra, Without Parking Situated At Azad Nagar Karmayog C.h.s. Ltd., As on 06-08-2025 Possession
22044554L |3) Vqure Bearing Survey No. 135 (pt) And City Survey No. 835 (part) At Village

Pharmaceutical Pvt | Ambivali, Taluka Andheri Situated At Azad Nagar, Andheri (west),

Ltd Mumbai -400 053

the date of demand notice till payment/realization.

Date: 25.10.2025
Place: Mumbai

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

W

TATA

TATA POWER
THE TATA POWER COMPANY LIMITED,

Bombay House, 24, Homi Mody Street, Mumbal - 400 001, india, Tel: (31 23] 6E65 8262,
Fax: {91 23} GB65 BB Website: www.tztapower.com CIN: L2ZZ320MH1919PLCOMDSET

PUBLIC NOTICE

Inviting Suggestions | Objections on The Tata Power Company Limited's Application
for Fifth amendment of its Transmisslon Licence Ma.i of 2014
(Case No. 189 of 2025)

1. The Tata Power Company Limiled-Transmission Busingss (Tata Power-T} has filed an
Application for Fifth amendment of its Transmisshon Licence Mo, 1 of 2014 belore the
Maharashira Electricity Regulatory Commission (MERC} under the provisions of Section
18 of the Electroty Ack 2003 read with Ragulation 39 of the MERC (Transaction of
Busingss and Fees gnd Charges) Regulations, 2022 and MERC (Transmission Licence
Conditions} Regulations, 2004. The Commisson has admitted the Applcation on
17 October 2025 and directed Tata Power-T 1o publish a Pubéc Nofice under Secfion 18(2)
of the A,

2 The Transmession Leence Mo, 1 of 214 undsr Saclion 14 of fhe Elecineily Act 2003
granted 1o Tata Power-T as amended from time %o tme s Line and Bay specific. The
Licence requires. amendmeni on accouni of commissioning/decemmissioning!
modfication fo the Transmiszion Lines, Bays, and ransformation cagacty post grantof the
Lence

3. Rationale for proposed alteration or amendmend of fransmission koence:

2} Amendment proposed 1o the Exsting Trensmission fings -
= Transmigsion Line in the "Proposed - List-of Transmission Lines™ 1o be shified 1o
"Existing Transmussion Lines” In the Transmission Licence posl ds commissiening,
= Addition ) Removel of Transmission Line io/ from Existing Transmission Lines,
= Changes in Trensmission Line Length after replacement of the exsting lines/cables
B} Amendment proposed io the Exisling Transmission Bays -
= Transmission Bays in the “Proposed List of Bays” 1o be shifled to "Existing Bays &
Sub-Stations” inthe Transmission Licence posl #s commissaoning,
= Addition | Removal of Bayswith respectiod from ihe existing Transmission Licence,
¢} Amendment proposed fo *Proposed List of Bays™ and "Proposad Listof Transmission
lnas”
= |pdate in "Proposad List of Bays® and *Praposed List of Transmission lines” duelo
itz respective shifting to "Existing Bays at Sub-Stations™ and "Exisling Transmission
Lings" past caommissioning,
= |pdate with respect io new devalopments proposad in 1he fransmissaon netwark in
lire with the currant STU Thres-Yaar plan for FY 2024-25 o FY 2027-23_ and Tan-
YearPlan FY 2023-24 to FY 2032-33

4, Conipctdeiads of the nodal persan from whom a copy of the Application mey be obtained for

inspeclionor purchase:

a Mamea: Ms. Hawwa Inamdar

D. Address from which io obigin the Application copy for inspeciion or purchase:

The Tata Power Company Limited, Backbay Receiving Station, 148
Lt Gen J Bhonsale Marg, Mariman Point, Mumbai- 00021.

<o Timing for nspeclionor purchase; During working days between 1000 hrs to 1700 hrs

d. Detaled Application documents (n English) on peymeant of Re. 100% in cash or by
COVCheqgue drawn on 'The Tata Power Company Limited' payable at Mumbai,

& Wabsite-address fram where the copy.of Applicalion:-may be downloadad frae ol cost:
htips:(iwww. tatapower.com{requlatery/Regulatory-Filesiregulatory-fillings-tab

In- response toothe Public Motice: peblished, every person whoo indénds to file

sungesiions! objections can submil the same in English ar Marathi language in writing

by uploading it through 'E-Public Consulfation’ Tab on MERGC Websita

(www.merc.gov.inje-public-consultation). In case of any difficulty in sccessing this

fealure, concamed stakeholders can contact i MERC Office on bMobile Mo BR230T1522

or on email id: suggesfionsTmerc oovin between 1000 AM 10 5.00 PM on g8 the
wiorking das

A Person who has uploaded sugpestion and objaction on ‘E-Publc Consultation” Tab nead

reod file any hand copy of its submission: Persons who oo not have access 1o electronic

media can file their suggestion and ohjectan In a hard copy addressed {o The Secretary,

Maharashtra Eleclricty Regulatory Commission, 13" Floor, Centre Na i, Werld Trade

Centre, Cuffe Parate. Mumbai-4 00005 along with proof of seriosz on M.V, H. Wagle Tata

Power Company Limited | (Chigd- Regulatory, Tha Tata Power Company Lid., Backbay

Recaiving Station, 145 |1 Gen J Bhonsale Marg, Mariman Point Mumbal 400021,

emad: vidyadhar wagle@ietapower. com and should camy the full neme, postal address

and E-mail address, if any, of ihe sendar. Suggestions andior objections received aftar
5PMon 24 November 2025 shall not be considered. SupgesiionsObéaclions filed hrough
any othar made shall nol be considerad.

7. Tala Power-T ghall reply o each of the objaclions foommenks recerved within thrae days of
the receipt of the same but not later than 27 Mewember 2025 for “all the
objeciionslcommants recaived B 24 November 2025,

!'..n

= ]
h

Sd/-
Place: Mumbai Vidyadhar Hari Wagle,
Date: 25 October, 2025 Chief - Regulatory

AND ORS VS, MS KLG SYSTEL LTD AND ORS

CD#2 8h. Kumud Goel :-G2/18 DLF Phase - |, Gurgaon Haryana
CD#3 Smi Pushplata Goel :-Legal Heir of Late Sh K L Goal, G318 OLF Phasa - |,
urgzon Haryana
CD#4 SmtUpasana Goel :-G3/18 DLF Phase - |, Gurgaon
CD#5 Smt Aditi Goel :--G31 8 DLF Phase- |, Gurgaon
CO#6 SmiRitu Goel :-G318 DLFPhase - [, Gurgaon
CD&7T M/S Vasudha Computers Pyt Ltd :-G3/18 DLF Phasa - |, Gurgaon

Whereas you has/ have falled fo pay the sum of Rs.5052995872.25/ - (Rupees
Five hundred Five Crore twenty Nine Lakh Ninety Five Thousand Eight Hundred
Seventy Two and Paise Twenty Five Only) has become due from you as per
Recovary Certificate drawn TA Mo.244/ 2022 passed by the Presiding Officer, Debts
Recovery Tribunal-11, Delh aleng with interest & 10% simple from the date of filing
ofthe TA. tillrealization and also costspayvable as par cerificate,
And whereas the undersigned has ordered the sale of property mentionad in the
ochedule below in satisfaction of the said certificate.
Motice s hereby given that in absence of any order of postponement, the said
property shall be sold on 28.11.2025 betwean 3.00 PM to 4.00 PM (with auto
extension clause in case of bid in last 5 minutes betore closing, if required} by
service provider by E-procurement Tachnologies Ltd, B-704, Wall Streset-2,
Opposite Orient Club, Near Gujarat Gollege Ellibidge Ahmadabad-380006, email;
support@auctiontiger.nal Website: Https:/idrl. auctiontiger.nel
In case of any query & inspection of the property, intending buyer may conlact:
Contact person Mr. Meghraj Deshmukh, Authorized Signatory Mob. No.
7506642534 email: Meghraj. Deshmukh@edelweissarc.in
The sala of the proparty of the defendant abave named as mantioned in the schedule
balow and the liabilities and claims attaching to the said property, sofar as they have
been ascertained, are thosespecified imtheschedule against each ol
Mo officer or ather person, having any duty to perform in connection with sale,
howevar, aither directly or Indirectty bid for, acquire or amampt 1o acquirg amy
interest inthe property sold. The sale shall be subject to the conditions prescribed in
Second Schedule of the income Tax Act, 1961 and the rules made thare under and
to tha further following condifions.
The parficulars specified in the annexed schedule have bean staled to the best of the
Infarmation of the undersigned, but the undersigned shaill not be answerable for amy
grror, mis-statemantar omission in this proclamation
1. The description of properties, Reserve Price and EMD are as ander:

Sr No Property Description Reserve Price/ EMD

Property located at Office 307, 3rd Floor, | Reserve: Rs.2 21 68 700V- (Rupess
Piot No.&7, Pujit Plaza, Sector-11, CBD | Two Crores Twenty-One Lakhs Elﬂh-f
Belapur, Navi Murmbai, which has a land | Ning Thousand Seven Hundred anly}
area of 1840 5q. ft. EMD: R=.22,16.970/-

1

The properties shall not be sold below the reserve price:

2. Theamount by which the biddings are 1o ba increasad shall be Rs. 1,00,000/-
{Rupees One Lakh anly) In the event of any dispute arising as to the amount of
Did1 or as to the Bidder, the property shall at once Be again put up toauction,

3. The highest bidder shall ba deckarad 10 be the purchasar, It shall be in the
discretion of the undersigned to dechinafacceptance of the g hest bid when the
price offered appears so clearly inadequate a5 tomake it inadvisable to de so

4. EMD shall be deposited 26.11.2025 at 4:00 PM by way of DO/pay order in
favour RECOVERY OFFICER-Il, Debis Recowery Tribunal-lll, Delhi with
RECOVERY OFFICER-II, DRT-III, Delhi. EMD deposited thareaftar shall not be
considered for participationin the e-auction:

5. The copy of PAN card, Address proof and identity proof, E-mail 1D, Mobile Mo.
and declaration if they are bidding on their own behalf or on behalf of their
principals, In the latter case, they shall be reguirad to daposit their authority,
and in dafault their bids shall ba. rejacted. |n case of the company copy of
resolution passed by the board members of the compamy or any other
document confirming representation ! attorney of the company and the
receipl/oounter fike of such deposit should reach to the said service provider ar
CH Bank by e - mail or otherwise by the said date and hard copy shall be
submitted before the RECOVERY OFFICER-II, DRT-11I, New Delhi.

b, The successhul bidder shall have to deposit 25% of his final bid amount after
adjustmant of EMD by next bank working day i.e. by 3:00 P.M.in the said
account as per detail mentioned in para above.

7. The purchaser shall deposit the balance 75% of final bid amount on or befare
15th day from the date of sale of the proparty. [fthe 15thday is Sunday or other
Holiday, then 'on the first bank working dav after the 15th day by prescribed
moda as stated in parad above, Inaddition to the above the purchaser shall aiso
deposit poundage fea with RECOVERY QFFICER-11, DRT-1I1 @2%upto
As.1,000/- and @1% of the excess of said amount of Rs.1,000/-thraugh DD in
favour of The Reqistrar, ORT -1, Delhl.

8. Property shall remain open lor Inspection by prospective bidders on
17.11.2025 from 11.00a.m. to 4.00 p.m.

9. Incase of default of payment within the prescribad period, the praperty shall be
regold, aftertheissue of fresh proclamation of sale. The deposit, after defraying
the expenzes of the sale, may, of the undersigned thinks fit, be forfeited to the
Governmeant and the defaulting purchaser shall forfeit all claims to the property
artoany part ofthe sum forwhich it may subseguenity be sokd.

10. The property is Being sofd on "AS IS WHERE 15 BASIS AND AS IS WHAT IS
BASIS".

11. The undersigned reserves the right to accept or reject any or all bids if found
unreasonable or postpona the auction atany time without assigning any reason.

12. Following are the detail of revenue/encumbrance or claim against the properties
inthe knowledge of undersigned at this stage. However, prospective bidders
arg advised tomaka their own dug diligence w.r.idues of watar/house tax bills or
any otherencumbranceetc., in thair own interest, before depositof EMD,

Encumbrances:-

SrNo Nam fo the Authority Amount
1. Maharashira State Efectricity Distribution Co_Ltd Rs. 9,030/
2. Mavi Mumbai Municipal Corporation Rs. 10,28, 332/-

13, CH Bankis directed to authanficate and chack the veracity of details given harain,
Givan undar my kand and seal onthis 13.10.2025

{HISHITOSH KEUMAR PANDEY )
RECOVERY OFFICER-I,
DAT-II, DEIHI )

epaper.financialexprem.-mn‘. .
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FINANCIAL EXPRESS

SATURDAY, OCTOBER 25, 2025

FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANEBIR HI-TECH BUILD PRIVATE LIMITED
OFERATING IN THE BUSINESS OF COMSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTIAL
AND/OR COMMERCIAL FLAT AND TO PROVIDE COMSULTANCY IN THE FIELD OF REAL ESTATE ON
COMMISSI0N BASIS AT DELHI
[Under sub-negalation (1] of regubalian 388 of the Insalvenoy and Bankorupbey Baand of India
{Imsolvency Resoluthen Process for Corporate Persons) Repulalions, 2016)

(@) pnb Housing

Fin'gmTa Llmired

ol Financlal Azselz and

I T

. RELEVANT PARTICULARS S
L |Mame of the comporate debibor MOHANBIR HI-TECH BUILD PRIVATE LIMITED
falong with PAN & CINS LLP Mo CIN: UTD0208 2012PTEET L340
| PAN: ARMCMEB1SE6R
Regd. Offices Dev House, 260261, Tribhawvan
Complas, lshwar Nagarn, New Friends Colony,
siew' Dalnl; India, 110065,
[ oot availabie
.'l."-.:ll.;g;-_: i':-'lur'.ﬁ. Pargasna Falalabad, Tebhsil &
| District Ghaziabad
The Corporate Debior has noinstaled capacity
| for its maén products/services.
Land of appeoy. 2112 g4 mib. wes sobd in st
FY 20004-24025, &5 e The Information glven
| by SEOD. .
| Mo information available
Detalls can be sought by sending email at
EIrp.rochaEn DN P N ecien Cy. i

| Address of the registarnd office

[URL of wehsita
: .|-.|I_'!|,."'|.:.‘i ;;,If |:_J":|r_:{.~ where majority
{of fiood assate ane located
Installad capacity of main
products) senices
. (Qusntily &rd value of maln
preduects) sendoes soud in e
finarcial year
. [Murnber of employees,’ workmen
Furttesr detalés inaluding |ast
|avadlable financial stetemants
{with achedules) of two yaars, lists
_ﬁf_l'tn-_.l_lil_::.!,',: are il .Ei.‘.:-::: al LIRL:
|Eligikility for resolution applicants
{under section 25(2)h} of the Code
|Is avalkabie al LRL:
0. {Last dete for recedpt of Exprass|on
al Irlsrad)
+ | Diler o isgape of provesional fist of
prospective mealution applicants
.| Last date for submission of
|ohjections (o0 provissonal lisg
3. | Date-of iague of final (st of
_|_|rvi:ﬁ|||.'-c:l i rescHuticn .11:-::-'~3H||I:5
« | Dt of s of inforrnation
mamorandum, avaluation matrix
and request for resofution plans o
prospective resalution appdicants
_|Last date for submission of
_r|:-.:5|_|||:|I_i|,'||1 [_!|i_1rl5
.| Process email id {o submat
| Expressian of Interest
T |Detads of the corporate debior's
registration status as MSME,

Details can be sought by sendeng smail al
girpmohanbir@npvinsobean gy in

| 25-10-2025 (Original)
(4-11-2005 | Extended)
Q3 11-2025 (Orignal)
O8-11-2025 | Extendod)|
[08-11-2025 (Origmai}
13-11-2025 |Extended)
[‘16-11-2025 [Oniginal]
| 16-11 .T-!I':".T-!E:a.F:-ill-.nd[—ﬁ:j:
21-11-2025 [Drginal)
21-11-2025 (Extandad)

[ 21-17-2025 [Original)
| 21:12:2025 [Extended)
cirpmohanbir@nmyinsevencyin

| oot Registersa with MSME.

B/
IPE - NPV Insolvency Professionals Private Limited

{Formery Known as Manbrah Insolvency Professionals Private Limited)
Through its Director = Mr, Atal Tandan

Appointed as Deemed Resolution Professlonal

In the Matter of Mohanklr Hi-Tech Bulld Private Limited

IBEI Reg. Na: IBBI/IPE-O040/1PA-2,/2022-23,/50021

AFA validity up to: 31.12 20325

Address - 10th Floor, 1003, Zion £1, Ramdas Road,

Maar Avalon Hotel, Thate|, Akmadabad, Gujarat - F80055,
Emali for Correspondence - clrp.mohanblr@npyinsolvency.in

ke 26.10. 2025
Place: Naw Delhi

© SRB| STATE BANK OF INDIA

Authorised Officer's Details:- Name: Dheeraj Kumar
Mobile No. 9560205656 Landline No. (Office):-022-41611401

FURTHER wois are prahd

NOTICE UNDER SECTIO

marcement ol Securly Inlerest

pd LS 1313} ol the sasd

] I0R, 4

clirom fransteémng el

Regd. Off: 9™ Fioor, Antriksh Bhawan, 22, .G, Marg, New Delhi-110001, Ph: 011-23357171, 2335M17

i i, AHILLIE TR i
RE :*I'ﬁF CHAPTER Il OF SECU Itt'?lsi'rmn &
SECURITY INTEREST ACT 200
We, the PFNB Housing Filéance Ltd. (herejnatter referred to as "PH

EHHFLJ: h;i issued D i

| el 200 _ber imalter referred I as the “Act”) by our

Tower, Napier Town, Jabalpur, Madhya Fradesh - 482001. The said Demand Watice was issued through oor futhonzed Ciscer. 1o you 2l beliw mentioned
LO-Brenower GEarannes since your account has: been: chassified as Nan-Perionming Assets as per the Beserve Bank of india/Mational Housing Bank guidelines. diee to
|‘run|'.q-|5'1|r.a||l of jnstalimerndsy intéresl. The conferts of the same are tha dalaults commitiad by you m 'Ehf“élﬁl'l'llf_-.'ﬂl_ W |n5|al-"mf_:r|5 off principals |n1|3res.h

Uit |s mentoned below. Further with reasons, we believe

reguirad E's 1302} of ik sdid Act Yay aﬁ heralny galiad upo 10 pa

amount aong with up-to-gdate Intenest an

at you are eyadmg the senvice of Deman

&y PMBHFL Wwilhin & periad af 80 Days of tha date o

chargds, faimg which PNBHFL will take necessary action under @i or any af the provisions of Sectan

%amal all arany any of morg o U secured assets mohiding laking inI:%.-II;!SEII:III ol thi secured asseds of Iha borrodess snd quarantnes

ur kind atiention is invitad to provisions of sub-Section (8) of Section’ s :

Inbaras! Act, 2002 wlire wnder yauw can IEru:Irlr.-'[:naa- e entirg amownt of oulstanding dues iogalher with 8 cosls, char

b the date of publicaton of the nofice for salke of

b i ther cating Emount of sulstanding does togetlar wilh the cosls, charpas and Hxpense

of the secured assels by Elul}h-: auchan, HT inviting quatations. tender from public of by private treaty, you may not be entitied to
i.'l- war by wiay &1 Salie, baass or wnany abher way thie alteasdad sebund assels.

he secunad assats by public auchon, I:ug

S
RE

mil modice U's 132} of
and nodice [bqu

piice and hence 1

incurréd by thie PNB HFL is not tendared be

redesm

s Publication of Deman
ubilication of theg dl—;-:nﬂnlij nadica th

are pulshcati

2, 23705414, Web.: waww_pnbheusing.com

NN, JABAL I PR 15201
CONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

READ WITH RULE 3(1} OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED A5 ON DATE

Fl offce liated M Frst o . A

iz Tha l'#ll.-15[|'-|ﬁ-dll'ri,|
Mabce which = alsd
# aforagd
(4] of the said Act,

of the of the-3ecuritization and Reconstruction of Financial Assets and Enfercemant of Secunty
(33 ] PPE and gxpRnseEs ncurmac UF Ihe FNB HFL anly
|nl.llh1g__lqluu1a1mns- tendes from public or i.-l:urn.'ate trealy, Piease also npfe

e fin o notice far sale
the secired asset|s) hersaftar, 5.

HLFHDB o

[TUWETS

HDB FINANCIAL SERVICES LIMITE

Registered Offfice; Radhlka, Ind Floor, Law Garden Road, Mavrangpura,
Ahomdabad, Gujra, Pin Code: 380009 Branch Office; Hdb Financial Sarvicas
Limited, Khasra No 47, Behind Ox Ford Schoal, Vikaspuri Defhi 1100418
“You the below mentioned bamower, co-borowers. and guareniors have avalied loanjs) nancial
tacilyles] oo HDE Financial Sendees Limded by mokgaging your immowabe properies (secuntes)
and defaulled i repaymen of the sams. Consequent o your daleaits your loen was classified a4 non-
parlirming sssel, Subsequently, The Camoany has ssued demand noice under Section 132) af Tha
Sacurzation dnd Recanstruction of Financial Asset and Enforcement of Security inferest A, 2002 {the
Sl the contents of which are being publishad herewith as parseclion 15Z] ol the acl read wilh Rula 1)
af The Seciity terast {Erfarcament) Rules, 2008 aa and by way of Stamate serdce upon you, Detaia ol
fhe bornowers, co-barrowers, loan atcourd no;, loan ameunt, demand nofice under seciion 1302} daba,
amount ciamed n e palice. NPAdabe ard seciziliag A ghamas under

Passassion
Nelice

L34} Unadar
Sarfaesl Act

Loan

HNamd & 'ﬂ:‘fmm“l &

Propertylies) Marigaged

&

A i o 1

1) MAME AMD ADDRESS OF THE EQORROWERICO-BORROWER/GUARANTOR: 2) LOAN
RO|ACCOUNT HUMBER: 3) LOAN AMOUNT;
AMOUNT ININR; 4] DETAILS OF SECURITIES; 7] DATE OF POSSESSION

4) DATE OF DEMAND NOTICE; 5 CLAIMED

082/

906283 |Pradesh-482
B.0.;
Jabalpur

-----

HOU/JBLY | Mr./Ms. Pushkar As!han:él!urr

sh-482004, Add 2-

Add 1- Patel Napar Maharajpue, Near Hal Bhawan, Mabaragur Ja
0 Nageshwar Asthana, 165 Sandila, Sandila, Hardal,
Uttar Pradesh-241204, Add 3-Nai Duniva A Unit OF Jagran, Prakashan Led 4ih Sth
Hoor, Vikram Urbane Piof Mo 25, A Scheme No 54 Vijgy Nagar, indore, Madhya
Pradesh-452010

PLAGE:- JABALPUR, DATE- 24.10.2025

er] & Mr/Ms. Rakhi Asihana ng—
f

Barrower),| NA
ur, ﬁadﬁ{l]a

{Mouja  Maharajpur, NB GBS
{Ph o0716. Part

{Adhartaal,  Fnm

| N imre'la-’larainu.'.
{Jabalpur, Ma
':-l.EI[IIEd

Pradesh,

" 80/~ AUTHORIZED DFFICER., PNB HOU

1
Ol Kh ho 304, Oct-
| Plot Mo 10, Tehsil Panages Plew| 2025

howsand Twa

Re. 19 16.226.88,-
Himeleen Lakhs Saleen
Twenty &ix A !I.Igmhtd

m n
Ei;gl Paiga ﬂﬂﬁi T

SING FINANCE LIMITED

CiW No. USS191DL1906PTCI32249
Registerod olfice: MU-TB, First Floos,
Pitampura, Dalki-110034
Emall id : financegouraviigmall.com
Tal @ +39 9571308020

FUBLIC NOTICE

GOURAV FINANCE PRIVATE LIMITED

in compEanca with tha Para & of Molification Ha,
OMER. (P} 02HCGY (CDS]-2015 issued by
Hesarne Bank of India on-July 08, 20615, Motica
i5 -harety given ta tha stakeholders of GOURAV
FINANCE PRIVATE LIMITED, & campany
incorparated under the companies Act, 1856 and
Ragistared with Reserve Bank of India vida
Erilicate Mumber B-14.034-18 &5 a Non Depasil
taking Men-Banking Finance Company, wih it
Registerad oflice sfualed al MU-TB, Firsl' Floar,
Pitampura, Delhi-110034 has raceived Lha
approval of Reserve Bank of Indla (RBI) for the
appointment af Mr. Athok Kumar, Mr, Raj
Hanwar and Ms. Parul Gupta as 3 Directars on
the Board of Gouray Finance Private Limbed,
wide leibar ma. DEL. DOR. NEFCHL. Ha, 5574/
24-03-24 WA 25- 202G dated 17 Octaber, 2025
Any clarficafion!Obgaction in thes regard may ba
addressed 1a Department af Kon-Banking
Superagion, Hesarve Bank ol Indi, 6, Sangad
Meng, Dalhi 110001 within 30 days from tha date
of publication of this natice stating theren (he
nature of intarest and grounds-of chjecian. This
pubille ‘Matice 15 being issued [oinily by the
Company and the above-mentionad dcquirars
By Order of the Boand
Gouray Finance Private Limibed
Sdi-
Mol Jaun
Direclor
DM DR291053

Branch - Stressed Assets Management Branch -l ,
Raheja Chambers, Ground Floor, Wing —B, Free Press
Journal Marg, Nariman Point, Mumbai - 400021
Tel No: 022-41611401, E-mail id : team2.15859@sbi.co.in

Appendix - IV - A [See Proviso to Rule 6(2) and 8(6)] SALE NOTICE FOR SALE OF MOVABLE AND IMMOVABLE PROPERTIES

E Auction Sale Notice for Sale of Movable and Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 6(2) and 8(6) of Security Interest (Enforcement) Rules, 2002.

The undersigned as Authorized Officer on behalf of State Bank of India has taken over possession of the following properties u/s 13(4) of the SARFAESIAct.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described movable and immovable property
mortgaged / charged to the Consortium Banks as secured creditor, the Physical Possession of which has been taken by the Authorized Officer of State Bank
of India, will be sold on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS and “WHATEVER THERE IS” on 19.11.2025. The e-auction of the charged
property/ies (under SARFAESIAct, 2002) for realisation of Bank's dues will be held on and on the terms and conditions specified here under.

Name of Borrower(s) Name of Guarantor(s)

Outstanding Dues for Recovery of
which Propertylies is/are Being Sold

FORM NO. INC - 26
[Pursuant 1o rule 20 of the Companies
[Incorporation) Rulas, 2014]
Advertizement te be published (n tha
nawspaper lor Comvarsion of Privale
Company inte & Seclien B Company

BEFORE THE CENTRAL GOVERNMENT
Begistrar Of Companies, NCT of Delhi &
Haryana, 4th Fleoar, [FCI Tower, 81, Nehru

Place, Mew Dalhi-110019
in tha matler af Companies Act, 2013, Section
BE} of the Companses &el 50713 and Hule 20
of the Companies (Inoorporation) Rules, 2014

AMD

In tha matier of OKJ EDUCATION PRIVATE
LIMITED (CIN-UEBI00ODOL2024PTCA26130)
aving 5 Hagslenad Oflice &l Ple Mo CE5T
Flal Moo 5, 2rd Floes, Jayva dppartment, Raj
Magar - Il, Soalh Weasl Deshi, New Defi- 130077
Mol 19 harekny given 1o the General Public thal
ihe Company proposes o make applicaban o
the Canlral Gevemmant undear seclion 85} of
the Companies Act, 2013 read with Aule 2. od
the Companses |intorporation] Fules, 2014,
wihol the &ddillan 1 08 pama O (. wons
"Private Limited”, and lor conlirmatian for
alteration of Memarandum of Association of the
company, in terms ol tha special resclutian
passed al the Exira Ordinary Genzrad Meaeling
hald on 111k Septembes, 2025 1o anable e
comparty for blamning licensa indar Seclion §
of fhe Act
Ary persan whosa milanstis kely b ba afedted
by the proposed change of the ragisterad ollice
of the company may delwvar aiiher an the MCA-
21 partal |wew.meca.qov.ing by filing investar
cosmplain farm of cause 1o be gelivesed ar sand
by tegisterad post of his'hes objaclions
supparled by an affidavil slating the nature of
he=ther Intarest and grounds of opposition 1o
the Registrer O Companies at the address-£th
Flaar 1FG] Tawer, 81, Nebru Place. BMew Daki-
110019 within 14 lourieen days Inam the dale
of pubbcaban of this nofice with a copy to tha
gpphcant comgany 81 s Ragigtered Oifice ai
the sddrass mentianad betaw
Plat Ko, C-57, Flat No.'5, Znd Floor, Jaya
Appariment, Raj Nagar = IL-South Wast Delhi,
Mew Delhl- 110077

For and an behalf of the Applicant
OKJ EDUCATION PRIVATE LIMITED
&l

OMPARKASH KAJLA
Director

DIN: 10828622

Piace: Deihl
Date: 25.10.2025

GRO

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

Mumbai 400070

POSSESSION NOTICE APPENDIX IV
(SEE RULE 8(1)) (FOR MOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mum-
bai 400070 ,under the Securitisation and Reconstruction of Financial Assets and En-
forcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers
conferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a demand notice dated 12-Aug-25 calling upon the Borrowers
1) B K C GARMENTS LLP 2) GORAV KHANDELWAL 3) SHWETA KHANDELWAL
having Loan Account Number HCFJAIMLN00001021609 to repay the amount men-
tioned in the notice being Rs. 28,82,063.00/ (Rupees Twenty Eight Lakh Eighty Two
Thousand Sixty Three Only ) as on 6-Aug-25 together with interest thereon, within

60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforce-

ment) Rules 2002 on this 24th day of October of the year 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
UGRO Capital Limited for an amount of being Rs. 28,82,063.00/ (Rupees Twenty
Eight Lakh Eighty Two Thousand Sixty Three Only ) as on 6-Aug-25 together

with i

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the

nterest thereon.

Act, in respect of time available, to redeem the secured assets.

e

Mame QF Tha Bormower & Co-Borrowers: Chaddha Medicoss G Mam Read Gardhi Codony
Muzafamagar Muzaffar Magar Ho-251001 Uitter Pradesh And Also A House Murecipatity Mo 1006 Total
drpa B9 %gmpart Ol Khasra Ma 113 Moh,gandk Cofory Muzall, Pargaria Tehs, Sadar Snd Muzalar
Magar Ciby-251002 Shamemk Chaddha 1006 Gandki Cly Muzasamamar Muzaffar Magar Ha-2510017 Uttar
Pradash Chhayi Sublok 100G Gardhi Cly Muzafiamagar Muzaffee Nagae Ciby-251002 Ul Pradesh
Manlsh Chaddha 1046 Gandnl Gy MuzaHamagar Muzaffar Magar City-251002 Uthar Pradesh Sharda
Chaddha 1085 Gandhi Cly Muzaffemagar Muzaffar Magar Ciby-251002 Uitlar Fradash Loan Accound No.
4034TE46: LOAM AMDUNT. R, 4200000/ [Rupees Forty Two Lakhs Only) by kaan asund number
40347846, AMOUNT CLAMED : Rs.41£0220(- {Rupess Ferly One Lakh Forty Eight Thousznd Two
Hundred & Twenty Nimeé Only)as ol 1807 2025 and Neure contraciual inberes! (1 actual resization
together wih incidenial axpensas, cost and chanas elc. Detalls OF Security: All That Plece And Parcel
0f House Municipality No 1006 Measuring Ta Easi 12 Feat 2.5 Inch, West 12 Feet 2.5 Inch To Marih
&1 Feat Ginch, South 61 Fest Ginch Total Area §3.36 Sq Yards Or 9,69 Sq Meter Part Of Khasra Mo
113 Camprising All The Building, Structieres, Fittings Fixtures On I8, SHuatad In Mahalta Gandhi
Codony Muzattarnagar Pargana Tehsl Sadar And Distriet Muzaffamagar, Property bownded as:
Morth: proparty of Shii diws ram. South- House ol Sml Kalash, West-Nala. Easl-Rasta 26hsal wide

Date of Possession: 22.10 2025

e Enb i e e ol e

2._|Nama Of The Borrower & Co-Borrowirs; Deapak  Song [-216, Rampeastha, Chander Nagar
Ghaziabad CGhaziabad-201011 Uttar Pradesh Mamda Sang 0-218, Ramprastha, Chander Megar
Gharabad Gharahad-211011 Ullar Pradesh Shaeda Sang D-216, Ramprasihe, Chandes Nagar
Gheziabad Ghaziabad-201011 Ulkar Pradesh Loan Account Mo. :31557802: Loan Amaunt:
Es, FARD: (Rupeas 5|;:'.lr!nig Two Lakhs r:llll:f: iy Loan Accoun| membes 315501 DEMAND
NOTICE DATE: 17.07.2025. AMOUNT CLAMED - R= 6484111/ {Rupess Sixty Fowr Lakh Ninety Four
Thousand Ong Hundred & Eleven Only) a5 al 1907 2025 arsd hilure conlracius! rderes! B achual
realization sagether with incidentsl expanses, cost and chapas atn.: DETAILS OF SECURITY: AR That
Piece And Parcel Of Ground Fleor Of Residential Plo Mo 296, Measuring 35555 Sq Yards Ouwl Of
Kahara Mo 4dmin In Block D, Situated bn Residential Calony Knewn As Rampresths, Secios-12
Maharajpur THA, Pargana Loai, Tehsil Dadri, District Ghaziabad Property bounded as: North-
Road 40 Fi, South- Plat No. 217 Block D, Wesl-Road £0 Fi, East-Service Lene 12 FL. Date af
Possession: 23.90.2025

merTkaned secuslies,

You the bomrower! co-bormowers and quarartors ame tharafore callad upon o make paymeni af [ha above
menlianed demandad amaunt wilh further interest a2 manhcred herenabove in full within B0 days of fhis
ndice failrg which the urdarsigned shell ba constreinad lo fake action undar the actia anforce the abave-

[Borrowers atlention is mvited bo provisions of sub-section (B) of sectien 13 of the Act, n respect
of fime available, to redesm the secured assets. |

Plagse noda et as per seciion 13(12) of tha said Ao, you ane rasirgined from iransfering the abava-
rhrne] Seiunlies by weky of Sdle. Hasé oo albanyise wilhoul our consens and any nen compliancs of
saction 130 13 of tha Actis punishebées under section 29 sf the said Act.

| ForAny Cueny Pleass Contact Mr Arun Yaday Phone: BE50530388  Mr, Vikas Anand { 97 110110384 |

DATE: 25.10.2025

M/s. Infutec Healthcare Pvt. Limited having its

Registered office at 340, Laxmi Plaza, Laxmi Industrial'fl:,)er,;:’%gﬁ;“:nLt;,lrsGupta S/o
Estate, New Link Road, Andheri West, Mumbai-400053 & Shri L]ma Shankar Gupta, R/o 9'
corporate offices at :(i) E/210, 2nd Floor, Crystal Plaza, JankiNagar, NX Indore-4;52001 1
Opp. New Link Road, Andheri West, Mumbai- 400053 & 2) Mr Vinoéj Ku’mar Gupta 8/6
(ii) Shri Ganesh Chambers, Naviakha Square, AB Road, | éyarsi Lal Gupta, R/c; ",

Indore-452001. Janki Nagar, NX, Indore-452001.

Directors: .
1) Mr. Manohar Lal Gupta s/fo Shri Uma Shankar g)hrliwEag?\gﬂgngaéa%ar%/osgo

Gupta, R/0. 9, JankiNagar, NX, Indore-452001. .

2) Mr. Vinod Kumar Gupta, S/o Shri Gyarsi Lal Gupta, mi?g_fgg(;%qa’ Agrawal Nagar,
R/o 11, JankiNagar, NX, Indore-452001. 4) Shri. Anil Mittal, S/o Late Shri
3) Mr. Govind Das Garg S/o Shri Fakir Chand Garg, Kulwan't Rai Mittal ,R/o 330 AD
R/0 5, Anand Bagicha, Agrawal Nagar, Indore-452001. Scheme No. 7 4_C’ Vijay N’ag-ar’
4) Shri. Anil Mittal S/o Late Shri Kulwant Rai Mittal, R/o Indore-452061 ' 1
330,A.D, Scheme No. 74-C, Vijay Nagar, Indore-452001 '

Rs. 96,45,52,264.89 (Rs. Ninety Six Crores
Fourty Five Lakhs Fifty Two Thousands Two
Hundreds Sixty Four And Eighty Nine Paisa.
{Demand of SBI as per 13(2) is
Rs. 70,77,20,624.34 (Rs. Seventy Crores
Seventy-Seven Lakhs Twenty Thousand Six
Hundred Twenty-Four and Thirty-Four Paisa

Only) (As on 04.11.2023 + interest thereon w.e.f.

04.11.2023 + incidental expenses, costs), and
Demand of IOB as per 13(2) is Rs.

25,68,31,640.55 (Twenty Five Lakhs Sixty Eight
Thousands Thirty One Thousands Six Hundreds

Fourty And Fifty Five Paisa) as on 21.12.2023 +
interest there on wef 21.12.2023 + incidental

expenses ,cost} due to the secured creditors (SBI

and 10B) Demand Notice Date: 04.11.2023 of
SBI & 21.12.2023 of IOB

Date & Time of
Names of Title o : Date & Time of Reserve Price :
Deed Holders Description of property/ ies e-Auction: and EMD Details Ir;srg'e)ztrlt;n
Factory land & Building of “M/s Infutec
Healthcare Pvt Ltd “All that part and parcel of
immovable property consisting of Land and building
(Area 63 Kanals 19 Marlas) (Sixty three Kanal
Nineteen Marlas), Per marla 207square feet
comprised of Khasra nos. 19184/14785 (4-10), Reserve Price
M/s Infutec 19186/14786 (7-10), 19187/ 14786 (9-0), ~Rs. 9,42,00,000/-
Healthcare Pvt 19185/14785/2608 etc. (3-15), 14787/3057-3059 (Nine Crores Forty Two
Ltd. (4-0), 19188/ 14788/3057 (3-7), 19191/ 14791(13- Lakhs Only)
SBINOOIN | 4), 19189/14788 (6-13), 19190 /14791 (6-12), Date: - Below which the
FUTECHO01 | 1478926092607 (5-2), 1479012609 -2610 (0-6),0 _19-11.2025 | property will not be sold
Lot-1 Khewat No. 571/634, 572/635, 573/636, 1T1"?)§a ;ﬂ‘; Earnest Money Deposit | 17.11.2025
1204/1349, 120511350, situated at Village Ahirana, | . 00 b m. with (EMD) from 11.00 a.m.
Hadbast No.269, Tehsil & District Hosiarpur| ™ - limited 10% of the Reserve to 3.00 p.m.
(Punjab) in the name of Mis Infutec Healthcare | extensions of 10 | PTice I- € Rs. 94,20,000/-
Limited (earlier known as M/s Punjab Formulations|  Minutes each (Ninety Four Lakhs
e Limited).(Covered under Sale Deed dated Twenty(;r hlousands
MEISAT 19.11.2013, documentno 5024 Zild No.3787 , Page nly)
No. 24, Bahi No.1, Sub-Registar , Hoshiarpur, Bid Increment Amount
Punjab) { Khasra no. 14789/ 2609/2610(5-2) stated Rs. 10,00,000/-
in revenue records } Boundaries : North: Agriculture
Land of Shri Rajinder Singh, East : Road , West :
Road, South: Road
Reserve Price
M/s. Infutec Rs. 40,88,00,000/-
Healthcare Pvt (Fourty Crores Eighty
SBII-;(;.OIN Eight Lakhs only)
.. Below which the
FUTECHO02 | Plant and Machinery of M/S INFUTEC 19?1a1t_ez'025 property will not be sold
Lot-2 HEALTHCARE LIMITED, located at above | Time: -from | Earnest Money Deposit | sram 11 ag o
Factory Land and building situated at Village| 11:00 a.m. to (EMD) 10% of the to 3 06 m :
Ahirana, Hadbast No0.269, Tehsil & District| 4:00 p.m. with Reserve Price i. e. 20 p-m.
Hosiarpur (Punjab) 146001 unlimitedf Rs. 4,08,80,000/- (Four
extensions of 10|  Crores Eight Lakhs
Minutes each | Eighty Thougsands Only)
WERLIR Bid Increment Amount
Rs. 10,00,000/-

auction are available in (www.sbi.co.in)

avoid any last minute problem.

following websites.

www.shi.co.in https://baanknet.com/eauction-psb/

1) CARE: It may be noted that, this e-auction is being held on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS and “WHATEVER THERE IS” and will be
conducted “on Line”. The auction will be conducted through the Bank's approved service provider M/S. PSB ALLIANCE PVT. LTD. at the web portal
https://baanknet.com/eauction-psb/. E-auction Tender Document containing online e-auction bid form, Declaration , General Terms and Conditions of online

Intending Bidders / purchasers has to transfer the EMD amount through registration in our service provider M/s. PSB ALLIANCE PVT LTD. e-auction web portal
https://baanknet.com/eauction-psb/ through online mode in his Global EMD Wallet well in advance before the auction time. In case EMD amount is not
available in Global EMD Wallet, system will not allow to bid. The Registration, Verification of KYC documents and transfer of EMD in Wallet must be completed
wellin advance, before auction. Interested bidder may deposit Pre-Bid EMD with PSB ALIANCE PVT LTD before the close of e-Auction. Credit of Pre-Bid EMD
shall be given to the bidder only after receipt of paymentin PSB ALLIANCE PVT LTD's Bank account and updation of such information in the e-auction website.
This may take some time as per banking process and hence bidders, in their own interest, are advised to submit the pre-bid EMD amount well in advance to

2)To the best of knowledge and information of the Authorised Officer, there is no encumbrances on the property/ies .However, the intending bidder should make
their own independent enquiries regarding the encumbrance, title of the property/ies put on auction and claims /rights/dues/affecting the property,prior to
submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of the bank.
The property is being sold with all the existing and future encumberances whether known or unknown to the bank . The Authorised officer/Secured creditor shall
not be responsible in any way for any third party claims/right/dues (Note-if there is any encumberance known to the Bank it should be informed.)

The sale shall be subject to rules/conditions prescribed under the SARFAESI Act, 2002.The other terms and conditions of the e-auction are published in the

Note: The Preference will be given to sale of combo  (Lot-No. 1& Lot 2) over LotNo- 1 & Lot No. 2 if bid received for Lot No. 1, 2 Separately
ii) Possession of properties in lot No. 1 will be handed over only after sale of Lot No. 2 if bid received only for Lot No. 1.

Fordetailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the Secured Creditor's websites:
AGM/CLO Mob. No. 9560205656 & CO Mob. No. 8790519955

Property ID No Bank website | e-auction website | Property Location: | Photos of Property |  USP of Property
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Rules, 2002.
Date: 25.10.2025

Place: Mumbai

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT
The Borrowers / Guarantors have been given notice as required under proviso of rule 6(2) and 8 (6) of Security Interest (Enforcement)

Sd/-
Authorized Officer, State Bank of India

FORM NO. INC-26

Bafora the Central Governmeni
Regional Direclor, Northern Region,
New Delhl
In the matter of Sub Section(d) of Section
13 Companies Act, 2013 & Clause {a) of
Sub Rule (5] of Rule 34 of the Compenies
{Incafporation) Rules, 2014
A0
n the mattar-of Koala Learning Private Limited
Aegistared Office: G532, Basement, Kalka|l

Soulth Defi - 110019
............ Patitianer
Motice 1s bareby given ta thé Ganaral Public hid
the Company proposes o maks application o
fhe Cealral Govemman under Saction 13 ol tha
campanies Aol 2003 seeking. conlirmation o
alieration 1o chause |1 [Situation Clause| of
Memarandum ol fssdciahon of tha Lampany In
terms of the Special Resalution passed ai the
Extra Oidinary Ganeral Mesting held on
15402025 3o -enable the Company to charge
ii5 Registered Office from “Mational Capital
Territary of Delthi® to "Stale of Karnataka
(ROC- Bangalore)”
Any persan whess inerest s likesy 1o be aftected
by Iha propased changs of the ragstansd ollica
of the company may delver gither on the MCA-
21 portad (www.mca.gov.in) by filing inveslor
complaint form ar cause 1o be deliverad orsend
by regesiered post of hisfer chjections supponied
by -an allidasat statireg tha naluna l lsthar interes!
amnd grounds of oppeadion b Aegional Dirsctar
al the address Tha Regitnal Dreclof, Marthem
Region, B-2 Wing. 2nd Ficor, Pt, Deendayzl
Antyodaya Bhawan, 2nd Flor, CG0 Cemplex,
Mew Dalhi-110003: within Fourtasn Days af the
date of publication of this fabca with & copy T
the apalicant comgany at its registarad alfics &1
il Adress manlioneEd: arove
For Koals Learning Private Limited
S
{Sumeel Agorwal)
Director
DIN: 07932476

Placa: Delhi
Date: 25.10.M025
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S.No. Model | Make Invoice No.
1. EDGE BENDER T60, WOOD 'FELDER WOOD
| WORKING, 2. NIHAR INDUSTRIES | WORKING 176

Date:

MODEL: CNC ROUTER
Place: NOIDA, UTTAR PRADESH

25-10-2025

MACHINES PVT.

Sd/-

(Authorised Officer)

For UGRO Capital Limited

|| SBFC

1] OFFICER

SBFC Finance Limited

Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala,
Andheri- Kurla Road, Andheri (East), Mumbai-400059.

DEMAND NOTICE

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We state that despite having availed the financial assistance, the bor-
rowers/mortgagors have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective
dates mentioned hereunder, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized Officer of SBFC Finance Limited. under Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest (Enforcement)
Rules, 2002 issued Demand Notices on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay the amount mentioned in the notices together with fur-
ther interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost, charges etc. until the date of payment within 60 days from the date of receipt of notices.
The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same

Sl NAME OF THE Date Of Demand ;
No| BORROWER / ADDRESS | Notice & NPA Loan And Outstanding Amount Property Address Of Secured Assets
1. 1. JITENDER SINGH, Notice Date: Loan Account No. 551359 (PR00461380) All the piece and parcel of House No F-39 B, 1st &
2. SUNITA, 12th September | Loan Amount: Rs. 11,50,000/- (Rupees Eleven Lakh(s) Fifty Thousand Only)| 4th Floor, G-Block Om Vihar- V, Uttam Nagar New
House No F-39 B, 1st & 4th 2025 Total Outstanding amount: Delhi-110059. bounded as under- East- Road 18
Floor, G-Block Om Vihar-V, NPA date: Rs. 3327432/ (Rupees Thirty Three Lakh(s) Twenty Seven Thousand Four Ft., West- Portion of Plot, North- Other’s Land,
Uttam Nagar New Delhi-110059. 6th June 2019 | Hundred Thirty Two Only) as on 12th September 2025 South- Road.

.|1. RAJESH (APPLICANT) 2. JAMU DEVI (CO-

APPLICANT 1) 3. KAILASH (CO-APPLICANT
2)Having Address At: Meghvalo Ka Vas,
Balesar Satan, Balesar, Jodhpur Shergarh,

Balesar, Rajasthan-342 023. And Also, At: 1.

Rajesh (Applicant) Patta No.23, Missal
No.163/21-22, Book No.37, Gram Panchayat
Balesar Satta, Jodhpur, Rajasthan-342 023.

Notice Date: 26th
September 2025

NPA date: (NPA)
on 04th July 2025

Loan Account No.
CLAP0000067631 (PR01540840)

est from the date of 27th September, 2025,

SBFCLAP0000048581

Loan Amount: Rs. 1890000/- (Rupees Eighteen Lacs Ninety Thousand Only) Out of
which Rs.1440000/- for Facility Agreement No. SBFCLAP0000048581 (PR01503240)
and Rs.450000/- for Facility Agreement No. SBFCLAP0000067631 (PR01540840).

Total Outstanding amount: Rs. 2050259/- (Rupees Twenty Lacs Fifty Thousand
Two Hundred Fifty Nine Only) as on 26th September, 2025, plus unapplied inter-

(PR01503240) & SBF-| All that the piece & parcel of Patta
No.23, Missal No.163/21-22, Book
No.37, Gram Panchayat Balesar
Satta, Jodhpur, Rajasthan-342 023.
And bounded By: East: Baba Ram
Dev Mandir West: Comman Road
North: Sunil s/o Bhanwar Lal South:

Moti Lal s/o Ratan Lal

Haryana- 121004. And Also, At:

1. Ashutosh Tiwari (Applicant) 2. Divya Tiwari
(Co-Applicant) 3. Avaneesh Tiwari (Co-Applicant)
having Address At: House No.2016, Subhash Colony,
Near Krishna Computer Center, Balabgarh, Faridabad,

1a. Ashutosh Tiwari (Applicant) Plot No.6074, 27 Feet
Road, Nangla, Balabgarh, Faridabad, Haryana-121004.

Notice Date: 26th
September 2025

NPA date: 03rd
August 2025

CLAP0000019769 (PR01455140)

Loan Account No. SBFCLAP0000019769 (PR01455140)
Loan Amount: Rs. 2056533/- (Rupees Twenty Lacs Fifty-Six Thousand
Five Hundred and Thirty-Three Only) vide Facility Agreement No. SBF-

Total Outstanding amount: Rs. 2190700 /- (Rupees Twenty-One Lacs
Ninety Thousand Seven Hundred Only) as on 18 September, 2025,
plus unapplied interest from the date of 19 September, 2025,

All that the piece & parcel of land
bearing on Plot No.6074, 27 Feet
Road, Nangla, Dist : Balabgarh,
City : Faridabad, State : Haryana-
121004 And bounded By:
East:Not Available, West: Not
Available, North:Not Available,
South: Not Available.

]

Rs. 1395000.00/- (Rupees Thirteen Lac Fifty Thousand Only)
Total Outstanding amount: Rs. 21,13,130/- (Rupees Twenty-One|Towards North —Property of Mithulal s/o Rooplalli Nagar,
Lac Thirteen Thousand One Hundred and Thirty Only) as on 06th|Towards South — Road, Towards East —Plot No. 10 proper-

| Loan Account No. 4021060000096110 (PR00985727) &
4021060000111890 (PR01003003)

1.JYOTI GUJRATI Notice Date:
MOCHI, 2.KISHOR 06th October
MOCHI, Near Railway 2025 Loan Amount:
thak, Gangrgr Station, NPA date:
angrar, Chittorgarh, 04th December
Rajasthan -312 901. 2024 | October 2025,

All that piece and parcel of Plot No. 09, Araji No. 245/920,
Village - Jojaro Ka Kheda, Gram Panchayat — Jojaro Kaj
Kheda, Tehsil - Gangrar, Distt — Chittorgarh, Rajasthan — 312
901. Admeasuring area 1000 Sq. Ft. and bounded as fellows;

ty of Balmukund Sharma, Towards West — Plot No. 08.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as mentioned above along with future interest and appli-
cable charges within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured
assets including taking possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable Rules thereunder.

Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shalll, transfer by way of sale, lease or otherwise any of his secured assets referred to in the notice, without prior
written consent of the secured creditor.

Dated: 25th October 2025
Place: NEW DELHI / RAJASTHAN

Sd/- Authorized Officer
SBFC Finance Limited

W

<=8l GRM OVERSEAS LIMITED

CIN: L74899DL1995PLC064007

Regd. Office: 128, First Floor, Shiva Market, Pitampura, Delhi - 110034.
Website: www.grmrice.com Email: investor.relations@grmrice.com,
cs@grmrice.com Phone: 011-47330330, +91-9729647000

Notice to the Shareholders

Transfer of Equity Shares held in GRM Overseas Limited ('the Company”) to the Investor Education and
Protection Fund (IEPF)
Notice is hereby given that pursuant to the provisions of the Section 124(6) of the Companies Act, 2013, read with
Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (as
amended from time to time) and other applicable rules, notifications and circulars, if any, the shares in respect of
which the dividend remains unpaid / unclaimed for a period of seven consecutive years are required to be
transferred to the Demat Account of the IEPF Authority. Pursuant to the said rules the dividend declared for the
financial year 2017-18, which remained unclaimed for a period of seven consecutive years will be transferred to
|IEPF on or before 05" December, 2025. The Corresponding shares on which the dividends remained unclaimed for
seven consecutive years will also be transferred to IEPF.
Notice is being sent to shareholders whose dividend is lying unclaimed for seven consecutive years and whose
shares are liable to be transferred to IEPF. The Company has uploaded full details containing names, Folio No. / DP-
ID — client-ID of such shareholders in this respect on its website at www.grmrice.com . The shareholders of the

Company who have not encashed their dividend since financial year 2017-18 are being given an opportunity, as per
the prescribed rules, for claiming their unclaimed dividend by making a written application under physical
signature(s) to the Company at the Registered Office of the Company or to M/s. MAS Services Limited having
registered office at T-34, lind Floor, Okhla Industrial Area, Phase-ll, New Delhi 110020, Registrar and Share
Transfer Agent (RTA) of the Company.
In case the dividend is not claimed by the concerned shareholders by 30" November, 2025, the company shall
proceed to transfer such dividend and shares to |EPF authority without further notice in the following manner:

in case of Equity Shares held In Physical form: New share certificate(s) will be issued and the concerned
depository shall convert the new share certificate(s) into Demat form and shall transfer the shares in favour of
the IEPF Demat Account. The original share certificate(s) registered in the shareholders' names will stand

automatically cancelled and deemed non-negotiable.

In case of Equity Shares held In Demat form: Concerned depository will give effect to the transfer of the
equity shares liable to be transferred in favour of the IEPF Demat Account by way of corporate action.

The shareholders may please note that unclaimed / unpaid dividend and equity shares transferred to the |EPF can
be claimed from the IEPF Authority by making an online application in the prescribed Form IEPF-5 (available on the
website www.iepf.qov.in ) and thereafter sending a duly signed physical copy of the same along with the requisite
documents enumerated in Form IEPF-5 to the Nodal Officer at the registered office address of the Company for

grification of the claim.

In compliance with the Act, read with the Rules, the Company has sent individual communication in physical mode o
the concerned shareholders at their registered address whose dividend are lying unpaid/unclaimed for 7
consecutive years and whose shares are liable to be transferred to |EPF as on the due date i.e. December 05, 2025.

Please note that no claim shall lie against the company in respect of unclaimed dividend and equity shares
transferred to IEPF.
For any queries on the above matter, shareholders are requested to contact company's Registrar and Shares
Transfers Agent, Mr. SHARWAN MANGLA, Compliance Officer at MAS Services Limited, T-34 lind Floor, Okhla

epaper.f'tnanﬂia!expres&.-cnn‘. @

Industrial Area, Phase -ll,New Delhi- 110020.Tel: +91 11 4132 0335, email id: Info@Masserv.com
sm@masserv.com. For GRM Overseas Limited
Sd/-
Sachin Narang
Date: October 24, 2025 Company Secretary & Compliance Officer
Place: Panipat ACS 65535
New Delhi o9 ©




12 ol Tl 25 ISR, 2025

MUTHOOT FINCORP LTD. | i Y “fterrsft AT

Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, . . -
Thiruvananthapuram, Kerala, India - 695001. wste-oft (Rzenfa fAR) feoree fhadee fofics S& RELIGARE |5 Brafesd- TR HTh (Wad) e e
CIN : U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427 =5ty ol s1ffreaits 29 sraiso CIN: U74999DL1995PLC064132 M e = - s i !
wwmﬁwagmwwﬁaﬁ%ﬁg Up to 31-12-2024 & All other mm#-hﬂﬁ mm W Hifhw : tlg?ﬁqi\lﬂa, ST HaR 101, 25‘/23, STl Qaﬂé-g;i, ?ﬁﬁ?@ﬁ—HOOSS 2 2
5 months tonure goid 10ans un f0 31-03-2025 and EMI qold loans dus up (6 30-09.2025.Also 1056 gud anesef slve/ e evaeniies vl &t Buifor, Rpf-afie site Bre @ eesra s iR aiffo : 74t ARt Ao ETow @i T, St T AT ol bt 3, dvEeT eREAw TRe, T Redi— 10020 ~ATTTH -
. , , ) ol - Rweft oY mrafheer a5 s o R oede ey s o auef game el by e ufRRBre-IV-u [fRrerer 8(6) @r [ o
loans where interest is due and not paid up to 30-09-2025 are also included in this auction. fiRd} =g = (B Al i s (=Tt miEwt @ b B s e : V-q [ ) T gTaETe <] ﬁWﬁWWW%WWW,WWW,WWW
%Wﬁﬁ%@@ﬁiﬁrwiﬁﬁ ?HQAT%I%EH’\’—EH’\’ ﬁqquﬂmm :ﬁr)r fic b s 4 o N L b TR el L !; wr A ’ mm#%%m%wm . o
. k5l Sl gs R, 2016 % RPem 360 % au-RPnl) & o) — : % 7 KP DUBBLE BLACK JARDA % 40 31t 31 31t 10 R 3 3Rt 100
T % S e 13-11-2025 Y 10.00 3 F I AR A uﬁﬁﬁ%r%a@aﬁﬁ)ﬁuﬂmaﬁzooz$ﬁwa(e)$mﬁ$wqﬁaﬁ%ﬂuqﬁﬂm$qﬁﬂﬁww o o B & A
BILASPUR DISTRICT-BILASPUR: 4324000001, 4324000025, 4324000039, 4324000059, R e T _H'E_'Iam_i.ml_rl_.alaf'ﬁ__r s g e AT dem UMY R o oiffem (R ifdfRm) 2002 @ Sl e aREUREl @ e & forg ' 39 w3 (MRP 1 Rs) %t 1560000 713 %1 T a1 TRl &,
4324000065, 4324000094, 4324000095, 4324000098, 4324000126, 4324000174, 4324000179, 1, | S/ARERE AN B & skl "If:['. ._'[,.T'”[;EENE:?H —_ “fieT—aE— s e e e B 3 T 6 27.10.2025 1 e 1:00 5 Feerd e
4324000184, 4324000224, 4324000240, 4324000245, 4324000255, 4324000257, 432401161, B =T A et f_l;li,m;;é.;; 403 UAGERT 3 ST &I 3R fRy U ¥ FHoiaR /TReR / RAl W arel &1 I8 giod fear o 2 & = T, T o, Tt Gt W, S8 IS4 9, TITOe, Heel R See & o
432401184. DURG DISTRICT-BHILAI: 4388000232, 4388000656, 4388000661, 4388000697, { : R ol = = qars T3 Irde Uil off Raae @feer I Awdd feriR fhadRe fofics (e # siRuwue’) & ur N 5 5 6o o
JHIFH YT 99 179, oty 39 A1EE. 2e0-261 THwEd $ioeEm ~ . N . " . W&’mmaﬁ@ll"hl{m/ﬁwl%liquﬁﬂlu%li4|(’1|H|%ﬁﬁﬁﬁ‘ﬂ|
4388000731, 4388000793, 4388000821, 4388000879, 4388000883, 4388000918, 4388000934, o L s ol g TR b aid] f=dl /st B, et Hifde sl JIRUGTd & Affed e 7 o fomr 8, 9 ST @ ol 87, 9N © _ L
4388000960, 4388001031, 4388001042, 4388001045, 4388001058, 4388001068, 4388001088, 2L = T, W HEH W, R T, I, S B A & AR P TR A D AR W SN D A 4 ST | S—erd dae ST 5 R Ul Aot 2 T el e ST 472 S ST elreeaen
4388001093, 4388001108, 4388001135, 4388001191. RAIPUR DISTRICT-RAIPUR: 4332000023, L= il _""ﬂ':”' J99TEe https://www.bankeauctions.com/ & FEIH § “STATET Soiaifp AR §RT 15.11.2025 BT SIUEY & FT § foet off 7 feo o ek hteh 1 S el )
4332000025, 4332000170, 4332000184, 4332000196, 4332000205, 4332000243, 4332000308, .| HEHIE S IO | A 1230 991 ¥ 0130 I9 TH UAH 5 e @ WA @ @& AR & g @ Sl arfe (10T FAR foren)
433200886, 433201031, 433201043, 433201062, 433201067, F1405, F1436. 4. | TH E T AT A o Al R AR, YO S, W v P BUIGR /TRER / ARl X aret Il (1) A AR TIPS SR (2) redt AdY (3) HR uIet (4) A e (5) HETAh AT (THRT) T
et et — aroet et oy SRR BT Sl oA ear < o A Ao foet reorar | T e R | MFAER fima e (6) Wax R @) oIk I IRUGTA BT 05082025 B AR IHAT T, 43,35,59,851.08/— (BT A T HHH TS MTTATETg
SRA & o 71 &1 o7 @ Aot 24-11-2025 B g 10.00 T BILASPUR: Ground Floor, Nazool . | i smmn & e Al BhE TET $ T ST 55 3R e Jarehe sire YW T S8 €WK a8 ) SHrEd SR e U A) @) axgen @ o e | SR qou nﬁaﬁﬁfm-7235001042__
Sheet No.07, Plot 34/6, Nehru Chowk, Tilak Nagar, Opposite Chhattisgarh Bhawan, Bilaspur, 4 T A ) | o &= v e AR R . 27,46,09,882 /— (T TS PRI BITNT AR Al EOR 36 A FARNY A1) 891, S A &) TS drforr
- s, ik i ot i o s | WG ke 8T g awd o vt ] (4o o e
- : : ' ' : ' TR ATATSAT T T O 2025 ¥ Fwe 1 Wi Al el o Hafe &1 faeRer SRR e
Khasra No 261/4, Plot No 80, Opp To Raipur Ice Factory, Fafadih, Rrajiv Gandhi Ward No.19, 1 _I :', = _EI:IEﬂ _“IE__ | R 2]}2}' RS GRR A St i = T !-Ilh.lﬁi_i..lﬂ
Raipur, Chhattisgarh - 492009. TR 3R &t S| fiferedfa | fdeT 2 f5 3 wie) ugam- - [ IR R ] TR =hiF ST 0 AR , - = 2 S 101 BT HOUSING FINANCE
PTE TR Y| A Fifiataiie! da e PO R T ST = Fa— : ?Ttrl%r"?ﬁ I8 Y[ T THST RoTaH] &BT 80 eIl 06 AR &, ST 101 06 FR % % : ' '
o AN S ' < @ ol & i g e i) B S cinumohanbii@npyinsolvency.in T qf ¥ 1606 /2026 few &, R @€ 1718 fF WA TR 20 W AR| 9746 09,882 /— | 27500000 /— A T, ¥ 27, S g
RTGS T SRR & &1 | e it farfaes =] "*!"_'__':'""’.:. :r'x_.lf.""_-'_."']".""". T T e T e 17/ /467, 1415161724/2, 18/ /20/2, 24/ /2, 24/ /4 Wac /@A &R (%tr;i ﬂ?ﬂéﬂl ' (%,—q;j BN - méz’. i@;(jji_ 2?»:00?2 =
:I|T;:sﬂ| “F‘ s Fyfert wie 18/18 fad, @i TR=21, TR AR 17/ /25/1, 17/ /25/ %18/ /2% B N Wﬂﬂé, e, 6o‘1fa?vroo1,s,
IN THE HIGH COURT AT CALCUTTA COMMERCIAL DIVISION AT & B TS AR QIS T o W P o e I ol 41 G 08 e S B 4 630,/ s20ni faean & ol e 1018 fg|
ORIGINAL SIDE L A — . TR FaR 22 WA HR 10,/ /11,/2,12.14910 / /20, 2441/ /15 /2, 16 F wnfever 2| T ) QAT ST ST <61 i foman sirar @
SHEI EQUIPMENT FINANCE LIMITED 0.| & | ifein W FT 8 S 25-10-2025 (] SR 2 F 8 AR TN ST 12 G 00 ARG T H W 1—5 R &, W WA for B feqen ershiT wiE R 3
PETITIONER Ll e _[04-11-2025 ) FaR 20/ /18 B WA Fe) 23, WA FOR 11/ /25, 17/ / /5/1 ¥ Wi § iR - = e T ]
-VERSUS- 11| HYEA HEw AR § 9FEH 990 03-11-2025 (9H) 00 HIE 4 AR T ST 101 B 06 TRl THA H I 2, O Wae 17,/18 B Ol TR I T Y qq TR FAAIA
PRANAY KOHLI AND ORS, | el et ot ffe | 08-11-2025 ([FeiTs) Gl FeR 20 WART R 17/ /4,6,7,14,15, 16,1724 /218/ /20/ 224/ /224/ /4 R fe 2
RESPOMDENTS T O T A T E 9| 08-11-2025 (79 Yae /@d dqR) o 18/18 M, wdlMl Hqex-21, @R AR 17/ /25 WH T FT TAl ARSI,
To. | s |13-11-2025 (Fei=) /AT /25/ /218/ /2124/ /56 BT AeR 07, AfCANYR ¥ TS GaA I, IMEHTASTIME Tep T a?tﬂﬁ, TI<TH
1. Pranav Kohli, Residing at Spons Colony, 23, Victoria Park, Maarut, 13.| A9ER WA MEEE W FEH gE| 16-11-2025 (59) AERIICt aRreT el Sfale ﬁ_ﬁ% 8 | AT T 8 FC 00 AR AT PTG P, ! S, SMEETS - 326001
Uttar Pradesh, Pin - 250 001; AT =T i AT 16-11-2025 (i) S 24 TGl 0 FRAT ST A A 1/3 fow & S WA TR 32/ /19 . @@ R & e <3 PO
2 Sanjeev Bewtra, Residing at B-2/80, Safdurjung Enclave, South 14.| TR G A e 40 3R 41, WERI R 10,/ /22(8-0), 18/ /1 (6-0). 18,/ /10 (6-0) BT F¥ 07, N N
: | i R ' jLing : 34| H¥IST SN SFEH A A, 21-11-2025 () JferragR w9 Tediel Jor, dedled axreT 7T sfdrer # Reyd 2 | feu U U g W) I H 36/ i
West Delhi, Pin- 110 029, Wi S A WA ATl | 21-11-2025 () — - A T 20, 15 TR
. 4 " 3 ’ [* 1. _.I e - __cj—.-!' -. - - %U q Q . . ) 0 )
3. Amster Estate P-.::stnr_Sﬂr'u'lcns Frivate Limited, Representad F-y Reiar L '-'“I.li'l'l_ | B A o el R W e Fe @ e @ Terd @ ¥ g i @ o wgfe @ fory R wie o e a_cﬁg -
Manish Pandey, Residing at A-1204, Corporate Park Tower A1, Plol .| T A T F e A | 20-12-2025 (99) I T e e e e o F} AL, AT ’
No. 7A/1, Sector 142, Noida, Gautam Buddha Nagar, Uttar Pradesh, . ; 21-12-2025 |[FETH) & & W SRR T e &) R SRR (INTwTe) S R e @ /e @ W & R 1 o ! 326001
Pirn - 201 301; 16. | T8 F8 S0 §E T % e g | citpamehanbirnpyvinsetvencyn BN RS A AT ¥ A B g T v ¥ S i
4. Rakesh Kohli, Residing at 23, Victoria Park, Sports Colony. Meerut, || =] = _ IRIG RS e @ frea /erged & wag § B gRi | U=E AN e
Unar Pradash, Pin - 250 001; (| & wn § e ST R oyamed & omy el ol B Tg wufr faar el qatus & Nar & fag @ o & 2 ok 78 IR e TgeTd £ ok o W YRRk e fafics
5. Vivek Kohli, Residing at 23, Victoria Park, Sports Colony, Meeanit, ST T T 9l a1 g7 TR RIIRESITT Tefldhar Fa¥ 147 /2019 B ST HITHA FT A ARG FETE D DA B I 2R |
in - fam & a9 faaRor :
Uttar Pradash, Pin - 250 001 and st & P o ot 1 78 + frg At e L -
f - 1. STH®TR , m RARls hlscX EESIEEASEEEENEIEESENLEEES] R RN
6. Ajeet Pandey, Residing at B-158, Seclor A, Mahanagar, Lucknow, S0 - T i 2. $afae & ar # Rawwl & R, gege At o aror e @ R o R W A aTR pOT & wud @ e |
Uttar Pradesh, Pin - 226 006 HIF TR 491 7291971124, 25, 26 AR AMISA +91-9948182222; $HA MES! andhra@clindia.com
By an order dated 22™ September, 2025 passed by The Hon'ble Justice sTgS UIeAr M & fAaRol /TR SR ST qelibee /e o aRe @ forg frefeRad widied s st SHe g
Shampa Sarkar, Her Ladyship has been pleased to direct the Petitioner — 2 Fafi :’1 (AIaTge FaR 9717693875) 3R A YIoNd [ARAT (HIGTeT Fav 9877363545) W HUD BR Hhell 2 |
to cause substituted service and directed the matier 1o be listed on 277 R e A w2 e ¥ b A M SfErer 1. /—Tpa ey
Oclober, 2025. s IEBL-"IF‘EWW'.-’IF‘A&.-“?“H-HE&W::L faiie : 25—10—2025 o dud R e fafics
woer B 31.12,.2025 %
A.N. Dawn, gy T - 1o effem, 1003, o AEL, T
Advocales, a1l 25102025 T WeW & W, T, A, TN - 380059
Temple Chambers, &, Oid Post Office Street W AE e =T % T e - cirp.mohanbir®@npvinsolvency.in
1* Floor, Room MNo. 584, Kolkata - 700 001

Please scan this QR code i _ _ o o B ; o : : 3y A ; ;
to view the Letter of Offer This i5 an advertisement for information purposes only and not for publication, distrbution or release, directly or indirectly, outside India. This is not an announcement for the offer document. All capitalized terms used and not defined here in

shall have the meaning assigned to it in the letter of offer dated 3rd October, 2025 (the*Letter of Offer"or"LOF") filed with the Securities and Exchange Board of India ("SEBI"} and the Stock Exchange namely BSE Limited {"BSE").

¢ ASHNISHA INDUSTRIES LIMITED

Our Company was originally incorporated under the provisions of The Companies Act, 1956 as "Ashnisha Alloys Private Limited’ on 27" July, 2009, with the Registrar of Companies, Gujarat. However, Company subsequently converted into public company. The company was converted from Private Limited to Public
Limited on 14" March, 2017 and consequently the name of the company was changed from 'Ashnisha Allays Private Limited' to *Ashnisha Alloys Limited'. Thereafter the name of the company was changed to “Ashnisha Industries Limited” pursuant to a special resolution passed in an extra-ordinary general meeting
of our shareholders dated 22 March, 2017 and a fresh certificate of incorporation issued by dated 29" March, 2017, consequent on such change of name was issued to our Company by the Registrar of Companies, Ahmedabad, Gujrat.

Corporate ldentification Number: L74110GJ2008PLCO5 7629
Repistered Office : 7" Floor, Ashoka Chambers, Opp. HCG Hospital Mithakhali Six Roads, Ahmedabad, Gujarat, India, 380006;

Contact Number: +078- 26463227, Contact Person: Ms, Payal Punit Pandya- Company Secretary and Compliance Officer;

Email-1D : ashnishalimitedi@gmail.com Website : www.ashnisha.in

THE PROMOTERS OF OUR COMPANY ARE ASHOK CHINUBHAI SHAH, SHALIN ASHOK SHAH AND LEENA ASHOK SHAH
&
THE PROMOTERS GROUP ARE RHETAN TMT LIMITED, ASHOKA METCAST LIMITED AND LESHA VENTURES PRIVATE LIMITED

RIGHTS ISSUE OF UP TO 16,41,25,000 FULLY PAID-UP EQUITY SHARES WITH A FACE VALUE OF ¥ 1.00 EACH FOR CASH AT AN ISSUE PRICE OF X 3 (RUPEES THREE) PER EQUITY SHARE (INCLUDING A PREMIUM OF X 2 (RUPEES TWO ONLY)
PER EQUITY SHARE) ('ISSUE PRICE') ('RIGHT SHARES') FOR AN AMOUNT OF ¥ 4923.75 LAKHS ON A RIGHTS ISSUE BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF ASHNISHA INDUSTRIES LIMITED('ISSUER COMPANY'} IN THE RATIOD

OF 13 RIGHTS EQUITY SHARE FOR EVERY 8 EQUITY SHARE HELD BY SUCH ELIGIBLE EQUITY SHAREHOLDERS AS ON 6™ OCTOBER, 2025 BEING THE RECORD DATE ('RIGHTS ISSUE'). FOR FURTHER DETAILS, KINDLY REFER TO THE

SECTION TITLED 'TERMS OF THE ISSUE’ BEGINNING ON PAGE NO 85 OF THIS LETTER OF OFFER.

Assuming full subscription with respect to Rights Equity Shares. Subject to finalisation of Basis of Allotment.

ATTENTION INVESTORS
NOTICE TO THE READER (“NOTICE”) — CORRIGENDUM CUM ADDENDUM TO LETTER OF OFFER DATED OCTOBER 03, 2025

This notice should be read in conjunction with the LOF filed by the Company with the Stock Exchange and SEBI and CAF that have been sent to the Eligible Equity Shareholders of the Company.
The Eligible Equity Shareholders are requested to please note the following:

ISSUE PROGRAMME
ISSUE OPENS ON LAST DATE FOR ON MARKET RENUNCIATIONS™ ISSUE CLOSES ON**
Tuesday, 14" October, 2025 Tuesday, 04" November, 2025 Tuesday, 11" November, 2025

*This is to inform the Eligible Shareholders of the Company that the date of closure of the Rights Issue, which opened on Tuesday, 14" October, 2025 and scheduled to close on Monday, 3" November, 2025 has now been extended from
Monday, 3" November, 2025 to Tuesday, 11" November, 2025, by the Rights Issue Committee in its Meeting held on Friday, 24" October, 2025 in order to provide an opportunity to shareholders to exercise their rights in the Rights lssue.

Accordingly, the last date of submission of the duly filled in CAF (along with the amount payable on application) is Tuesday, 11" November, 2025. Equity Shareholders of the Company whao are entitled to apply for the Rights Issue as mentioned above are
requested to take note of the Issue Closure Date as Tuesday, 11" November, 2025.

This Corrigendum cum addendum shall be available on the respective websites of the Stock Exchange at www.bseindia.com and the website of the Company atwww.ashnisha.in.
Accordingly, there is no change in the LOF, CAF dated 3" October, 2025 except for modification in the last date of Issue Closing date. Change in Issue closing date resultant change in indicative time table of post issue activities on account of extension of issue closing date.

REVISED ISSUE SCHEDULE

Last date for credit of Rights entitlements 07" October, 2025
Issue Opening Date 14" October, 2025
Last Date on Market Renunciation of Rights Entitlements 04" November, 2025
Issue Closing Date 11" November, 2025
Finalization Of Basis of Allotment (On or About) 12" November, 2025

Date Of Allotment (On or About) 13" November, 2025
Date of Credit (On or About) 13" November, 2025

Date of Listing | Trading (On or About) 14" November, 2025

There is no change in the LOF, CAF dated 3" October, 2025, except for modification in the Issue Closing date and the resultant change in indicative timetable of post issue activities.

INVESTORS MAY PLEASE NOTE THE LETTER OF OFFER AND COMMON APPLICATION FORM SHALL BE READ IN CONJUCGTION WITH THIS CORRIGENDUM CUM ADDENDUM.

Disclaimer: Our Company is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to issue Equity Shares on a rights basis and has filed a Letter of Dffer dated 3" October, 2025 with the Securities and Exchange Board of India and
BSE. The Letter of Offer is available on the website of SEBI at www.sebi.gov.in, website of Stock Exchange where the Equity Shares are listed i.e. BSE at www.bseindia.com. Investors should note that investment in equity shares involves a high degree of risk and are
requested to refer to the Letter of Offer including the section "Risk Factors" beginning on page 18 of the Letter of Offer. This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute an
offer of Rights Equity Shares for sale in any jurisdiction, including the United States, and any Rights Equity Shares described in this announcement may not be offered or sold in the United States absent registration under the US Securities Act of 1933, as amended, or an

exemption from registration. There will be no public offering of Rights Equity Shares in the United States. Fﬂl', ASHNISHA INDUSTRIES LIMITED
Sd/-
Place : Ahmedabad, Gujarat ASHOK C. SHAH
Date : 24.10.2025 MANAGING DIRECTOR

DIN: 02467830
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